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THE ZEMACWAL P R A D B H  LEGISLATIVE ASSEMBLY (ALEOWA-CES 
OF MEMBERS) (SIXTH AMENDMENT) ACT, 1976 

ARRANGElrl E N T  OF SECTIONS 

1. Sliort titlc and commencement. 
2. Amendment d long title, prearnblc and sub-section (I) of.scction 1 .  
3. Amendment of sectio~l 2. 
4. Amendment of section 3. 
5.  Insertion of section G-B. 
6 .  Amendment of section 7. 

THE IiIMACHAL PPADESH LEGISLATIVE ASSEMBLY (ALLOWmCaS 
OF MEMBERS) (SE71-I AMENDMENT) ACT, 1976 

(Acr No. 43 OF 1976) 

(~eceived file assent of the Governor, Hirnachal Pradesh on the 30th 
December, 1976 and was publi,lished in R. H. P. Extra, dated the 31st 
December, 1976, p. 2026-28). 

. , 

-An Act .furtlrer to amitd 111e HiiwcI~ai Pradesh Legislative Assanbly 
.. . (Allowuncz~ of Menrbers) Act, 1971 (Acf No. 8 of 1971). 

BE it cnactcd by tIw Legislative Assembly of the Himachal Pradesl~ in thc 
Twenty-seventh Year of thc Republic of India, as follows:- 

1. Short title and commencement.-(1) This Act may be called the Himn- 
cha1 Pradesh Legislative Assembly (Allowances of hlembers) (Sixth Amend- 
ment) Act, 1976. 

, (2) It shaIl come into forcc a t  once. 

2. Amendment of long title, preambIe and subsection (1) of section 1,-For 
the word "ailowances" occurring in the long title, preamble and sub-secticin (1) 
of section 1 of the Himachal Pradesh Legislative Assembly- (AlIowances of 
Members) Act, 1971 (8 of 197 I )  (hireinafier called the principal Act), the words 
"allowances and pension" shall be substituted. 

3. bcndmcnt of section 2.-In sectioil 2 of the principal Act, the fo1lo.w- 
ing-amendments shall bc made, namely:- 

(a) the word "and" appearing at the end of clause (c) shatl be omitted; 
- (b) the sign "." occurring at the end of clause (j) shall be -substituted 

by the sign and word ";and"; 
- ,  

(c)  after clause (f) so amended the following clause (g) shall be added:- 

"(g) 'territoria1 council' means the council that existed in Himachal 
Pradesh during the absence of the Assembly from 1937 to 
7963.". 

, - 

--.- 
1. For Sklteinent of Qbjccts and Roasons stc R.H.P. Enlm, dated, 8-4-1917, p. 302 
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4. Amcndmcnt o i  section, 3,-Sub-sections (21, (3) and ( 5 )  of section 3 of 
the principal Act, shall be deleted. d 

5. hertion of section 6-3.-After section 6-A of tlie principal .Act, the 
, . following new section 6-B shall be inserted, namely :--- - 

"6-B. Pension.-(I) There shall be paid a pension of Rs. 300. 

per meosem to every person who has served for a ~eriod of not less than 6ve 
years whether continuous or not as,- 

(a) a member of AssembIy; or 
(b) a member of the territorial council ; or 
(c)  partly as , a  member of thc Assembly and pnrtly as a member of 

the territorial council : 
I: 

Provided that where any person hns served as aforesaid for a period ea- 
ceeding five years, there shall be paid to him an additionar pension of Rs. 50 
per rnensem for every year in excess of five, so, however, that.in no case tlic 
pension payable to,such person shall exceed Rs. 500 per mensem. 

(2) Where any person entitled to pension under sub-section (I),-  
( i )  is elected to the ofice of the President or Vice-President or is 

appointed to the ofice of the Governor of any State or Adminis- ' 
trator of any Union territory; or 

( i i )  becomes a member of the Council of States or the House of 
the People or any Legislative Assembly of n State or a Union 
territory or Legislative Council of a State or the Metropolitan 
Council of Delhi constituted under section 3 of the Delhi 
Administration Act, 1966 (19 of 1966); or 

( i i i )  is employed on a salary under the Central Government or any 
State Govcmment or in a_ Corporation owned or controIIed 
by thc Central Government or any State Government or local 
authority or becomes otherwise entitIed to any remuneration 
from State Crovernment, Corporations or local authority;, 

such pcrson shall not be cntitled to any. pension' undsr sub-section, (1) for the 
. period during which be continues to hold such ofice or as such member or i s  

so employed or continues to bc cntitled to such remuneration : 

provided that where the salary payable to such p:gon for holding such 
office or being such mernber.or so employed or wh:x the remaneia:ioa rcfrrred 
to in cia-usc (iii) payable to such person is in either case less than the pension 
payable to him under sub-section (I), such person shall bc entitled only to receive 
the balance as pension under that sub-section. 

(3) Where any person entitled to pension under- sub-seciion ( I )  is also 
entitled to any pension from the Cmtral Government or any Stsle Gov~rnmetlt 
or any' Corporation ownxi or controHd by  he Central Govermlent or any 
Sta tr: (;ovcrnment or any local authority under any law or otherwise, than,- . 

(a) where the amount of pension to which hc is entitled undar such 
law or otherwise is equal to or in excess of that. to which hz is cntitled 

-;mdcr sub-s~tion (11, such pzrson shall not b~ entitled to any pznsion 
under that sub-section ; and 
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I 
{b) where the amount of pepsion to which be Is entitled under euch 

law or otherwise is-less than that to which,he is entitled under sub- 
section (I), such person shall be entitled to pension under that 
section .only for an amount which falls short of the amount 
of pension to which he is otherwise entitled under that sub- 
section. 

(4) In computing the number of years for tbc purposes of aub-swtion (I) ,  
thc ptriod during which a person has served as a Minister, as defined in the 
Salarien and Allowances of Ministers (Himachal Pradesh) Act, 1971 (3 of 1971) 
or the Speaker or the Deputy Speaker of the Assembly or the Chairman of 
the  'Itmitorial Council shaH also be taken into account.". 

. 6. Amendment of section 7.4n sub-section (2) of section 7 of the principal 
Act, tht word "and" occurring at the end of clause Cfl shall be omitted and there- 
aher the following clause ( j r )  shall bc inserted, namely :- 

''m the form in which ccrtificnte, if any, &dl be furniebed by any peraoa 
for the purpose of chiming any pension under section 6-B; and". 

THE EDMACHAL PMDESH LEGXSLATIVE ASSEMBLY (ALLOWANCES 
AND PENSION OFMEMBERS) (SEVENTH AMENDMENT) ACT, 1977 

' 

ARRANGEMENT OF SErnONS 

1. Short title and commencement. 
2, Amendmentofscction6-B. - 

'3. Insertion of section G-C. 
- ; 

THE: ~ M A C H A L  PRADESH Z E G ~ L A ~  ASSEMBLY (AL~OWANCES - ! 
. ' . AND PENSION OF MEMBERS) (SEXEN'WAMENDMXNT) ,Am, lW 

(Am No. 1 1 OF 1977)l . , 

(Receivd 'the assent of the Governor, Himachal Pradah on .the 30th 
June, 1977 and was published in R.H.P. Extra, dated' the 1st July, 1977, p. 745- 
746). . 
An Act fwther to antend the Himuchal Prodwii LegXrlativc Assembly (Allowunecs 

arrd Pension ofMembers) Act, 1971 (Acr No. 8 of 1971). 

- BE it c~lacted by the Legislative Assembly of Himacbd Pradesh h the 
Twenty-eighth Year of the Republic of lndia, as followst 

- 1. Short title and commeuattw&-(lj T h i s  Act may lx d e d  thc 
Himachd Pradesh bgislative Assembly (Allowances and Pension of Members) . ,.. ... . . 

(Seventh Amendment) Act, 1977. 

(2) It shall come into force at once. 

- ++-- . -- --.*-- - -. 
1. For Statemcat of Objecri and Reworn, stc R.H.P., Earn, dt. 8-4-lW7, p. 302. 

*" 
! ' 



2. Amendment of section 6-3.-In section 6-B of the Himachal Pradesh 
Legislative Asscmbly (Allowances and Pension of Members) Act, 1 97 1 (Act 

' No. 8 of 197 I), thc following amcndrnents shall be made, namely :- 
- 

(a) After sub-section ( I )  and before the cxisting proviso, the following 
new proviso shall be inserted:- 

"Provided that,- 
( i )  the members elected or nominated from thc constituencieg 

where the elections arc or have been conducted or such nomina- 
[ion made or any day subsequent to thc date fixed for thc 
genera1 elections in the State; or 

( i i )  the members who due to the circumstances beyond their control 
fail to take oath on the day fixed for the purpose; or 

(iii) thc members elected or nominated to the Asscmbly constituted 
or deemed to have bcen constituted under section 5 of the 
Government of Union T9rritories Act, 1963 (20 of 1963); or 

( iv )  the members of Assembly constituted under section 3 of the 
Government of Part-C States Act, 195 I (49 of 1951); 

shall be entitled to the pension under sub-section (1) irrespective of 
the facts that they have not completed tbe specified period of five 
ycan as such members;" 

Cb) in the existingproviso after the word8 "provided" but .before the 
\ word"'that" the word "further" shalI be inserted. 

3. Insertion of section CC.-After section dB of the Himachal Pradesh 
Ltgislativc Asembly (AUowances aid Pension of Members) Act, 1971, the 
following section alongwith i t s  heading shall be added, namely:-- 

"BC. Medical facilittw ta ex-membc-Every person. who is cntitled 
to pension under the provision of section- &I3 shall also be entitled 
to such mtdidI facaities for himself and for the membem of his 
family as are from time to time admissible to the retired -Class I 
OKcers of the Hirnacbal Pradesh Government". - 

THE HMACHAL PBADESH tEGISLATM3 ASSEMBLY (ALLOWANCES 
PENSION' OF MEMBERS) (EIGHTH AMENDMENT) Am- 1977 

ARRANGEMENT OF SECTIONS 

. . 1. Short title and commencement. 
2. Insertion of exp1anation.t~ sub-section (4) of section 3. 

THE ~ C R A L  MESH L E C ; I S L A ~  ASSEMBLY (AZ;LOW~CES 
AND PENSION OF MEMBERS) (EXGHTH AMENDMENT) ACT, 1977 

{Am No. 8 OF 1977)' 
- . - . . ,  , .. , . . . 

. . 

(Received the assent of the Governor, Himachal Pradesh on the 29th 
April, 1977 and was pubiishedin R.H.P. Extra;dated the 2nd May, 1977, p. 41 3). . 

-- - 
I .  For Statement of Objects .ad Reasom, ~ e e  R.H.P. Extr*, dt. 8-4-1977, p. 304. 



An Art Jrtatlrer to mend the Winrocha1 ~ & s h  Legislative Assembly (Allo\vor~ce.~ 
and Perlsiori o f  1!4elnbers) Act, 1971 (Act No. 8.of1971). 

BE i t  enacted by the Legislative Assembly of Himachal Pradesh in thc 
Twcnty-eighth Year of the Republic of India, as follows:- 

1. Short title and commencement.-(1) This Act may be called thc Himachal 
Pradesh Legislative AsscmbIy (Allowances and Pension of Members) (Eighth 
Amendment) Act, J977. 

(2) It shalf be dwmad to have come into force with effect from the 25th 
June, 1975. 

2. -ber t ion  of expinnaiion to snb-section (4) of section 3.-her sub-section 
(4) of scction 3 of the Himachal Pradesh Legislative Assembly (Allowances and 
Pension of ~ernbers) Act, 1971 (8 of 1971), the  following explanation shall 
bc inserted, namely:- 

"Explar~nrion.-The legal detention for this purpose d m  not include 
detention under any law relating to preventive detcntion.". 

THE HIMACHAI; PRADFSH LEGISLATIVE ASSEMBLY (ALLOWANCES 
AND PENSION OF hEMBERS) (NINTH GMENDMEHT) ACT, 1978 

Sectiotu: . 
i 

1 .  Short title and commencement. 
2. Amendment of section 6-B. 
3. Retrospcctivc effect to certain amendmenti. , 

THE HZMACHAI, PRADESH LEGfSLATZVE ASSEMBLY (AILLOWANCES I 
AND PENSION OF MEMBERS) (NINTH AMENDMXNT) ACI; 1978 ! 

(Am No. 31 OF 1978)' 

(Received the assent of the Govemor, Himachal Pradesh on the 5th October, 
1978 and was published in R.H,P. Extra, dated the 13th October, 1978, p. 1357- 
58). 

An Act Jrrrther 10 amerrd f he ~ k o c h o l  Pradeslr Legisla; Jve Asscntbly (AIIu#lanc~s 
rind Pensioi~ ofMerf~het's) Act, 1971 (Act No. 8 of1971). 

It is hereby enacted by the ~e~is lat ive '  Assembly of Himachal Pradesh 
in the Twenty-ninth Year af t h e  Republic of India, as follows:-- 

I 

1. Short title and commenwment.-41) This Act may be called the 
Himachal Pradesh Legislative Assembly (Allowances'and Pension of Mernbm) 
(Ninth Amendment) Act, 1978. 

(2) It shall come into force at once. 

2. Amendment of scction 6-B.-In sub-section (1) of scction 6-B of the Hima- 
cbal Pradesh Legiqlative Assembly (Allowances and Pension of Mcmbeis) Act, 
-- -- - - . . -. .-+. . -- - . .- -. 

1 .' For Siatemcnt OF Objects and Rcngous, see R.1-I.P., Extra, dt. 16-9-1978, p. 11 83 
' 
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I 
{b) where the amount of pepsion to which be Is entitled under euch 

law or otherwise is-less than that to which,he is entitled under sub- 
section (I), such person shall be entitled to pension under that 
section .only for an amount which falls short of the amount 
of pension to which he is otherwise entitled under that sub- 
section. 

(4) In computing the number of years for tbc purposes of aub-swtion (I) ,  
thc ptriod during which a person has served as a Minister, as defined in the 
Salarien and Allowances of Ministers (Himachal Pradesh) Act, 1971 (3 of 1971) 
or the Speaker or the Deputy Speaker of the Assembly or the Chairman of 
the  'Itmitorial Council shaH also be taken into account.". 

. 6. Amendment of section 7.4n sub-section (2) of section 7 of the principal 
Act, tht word "and" occurring at the end of clause Cfl shall be omitted and there- 
aher the following clause ( j r )  shall bc inserted, namely :- 

''m the form in which ccrtificnte, if any, &dl be furniebed by any peraoa 
for the purpose of chiming any pension under section 6-B; and". 

THE EDMACHAL PMDESH LEGXSLATIVE ASSEMBLY (ALLOWANCES 
AND PENSION OFMEMBERS) (SEVENTH AMENDMENT) ACT, 1977 

' 

ARRANGEMENT OF SErnONS 

1. Short title and commencement. 
2, Amendmentofscction6-B. - 

'3. Insertion of section G-C. 
- ; 

THE: ~ M A C H A L  PRADESH Z E G ~ L A ~  ASSEMBLY (AL~OWANCES - ! 
. ' . AND PENSION OF MEMBERS) (SEXEN'WAMENDMXNT) ,Am, lW 

(Am No. 1 1 OF 1977)l . , 

(Receivd 'the assent of the Governor, Himachal Pradah on .the 30th 
June, 1977 and was published in R.H.P. Extra, dated' the 1st July, 1977, p. 745- 
746). . 
An Act fwther to antend the Himuchal Prodwii LegXrlativc Assembly (Allowunecs 

arrd Pension ofMembers) Act, 1971 (Acr No. 8 of 1971). 

- BE it c~lacted by the Legislative Assembly of Himacbd Pradesh h the 
Twenty-eighth Year of the Republic of lndia, as followst 

- 1. Short title and commeuattw&-(lj T h i s  Act may lx d e d  thc 
Himachd Pradesh bgislative Assembly (Allowances and Pension of Members) . ,.. ... . . 

(Seventh Amendment) Act, 1977. 

(2) It shall come into force at once. 

- ++-- . -- --.*-- - -. 
1. For Statemcat of Objecri and Reworn, stc R.H.P., Earn, dt. 8-4-lW7, p. 302. 

*" 
! ' 



2. Amendment of section 6-3.-In section 6-B of the Himachal Pradesh 
Legislative Asscmbly (Allowances and Pension of Members) Act, 1 97 1 (Act 

' No. 8 of 197 I), thc following amcndrnents shall be made, namely :- 
- 

(a) After sub-section ( I )  and before the cxisting proviso, the following 
new proviso shall be inserted:- 

"Provided that,- 
( i )  the members elected or nominated from thc constituencieg 

where the elections arc or have been conducted or such nomina- 
[ion made or any day subsequent to thc date fixed for thc 
genera1 elections in the State; or 

( i i )  the members who due to the circumstances beyond their control 
fail to take oath on the day fixed for the purpose; or 

(iii) thc members elected or nominated to the Asscmbly constituted 
or deemed to have bcen constituted under section 5 of the 
Government of Union T9rritories Act, 1963 (20 of 1963); or 

( iv )  the members of Assembly constituted under section 3 of the 
Government of Part-C States Act, 195 I (49 of 1951); 

shall be entitled to the pension under sub-section (1) irrespective of 
the facts that they have not completed tbe specified period of five 
ycan as such members;" 

Cb) in the existingproviso after the word8 "provided" but .before the 
\ word"'that" the word "further" shalI be inserted. 

3. Insertion of section CC.-After section dB of the Himachal Pradesh 
Ltgislativc Asembly (AUowances aid Pension of Members) Act, 1971, the 
following section alongwith i t s  heading shall be added, namely:-- 

"BC. Medical facilittw ta ex-membc-Every person. who is cntitled 
to pension under the provision of section- &I3 shall also be entitled 
to such mtdidI facaities for himself and for the membem of his 
family as are from time to time admissible to the retired -Class I 
OKcers of the Hirnacbal Pradesh Government". - 

THE HMACHAL PBADESH tEGISLATM3 ASSEMBLY (ALLOWANCES 
PENSION' OF MEMBERS) (EIGHTH AMENDMENT) Am- 1977 

ARRANGEMENT OF SECTIONS 

. . 1. Short title and commencement. 
2. Insertion of exp1anation.t~ sub-section (4) of section 3. 

THE ~ C R A L  MESH LEGISLATIVE ASSEMBLY (ALLOWANCES 
AND PENSION OF MEMBERS) (EXGHTH AMENDMENT) ACT, 1977 

{Am No. 8 OF 1977)' 
- . - . . ,  , .. , . . . 

. . 

(Received the assent of the Governor, Himachal Pradesh on the 29th 
April, 1977 and was pubiishedin R.H.P. Extra;dated the 2nd May, 1977, p. 41 3). . 

-- - 
I .  For Statement of Objects .ad Reasom, ~ e e  R.H.P. Extr*, dt. 8-4-1977, p. 304. 



An Art Jrtatlrer to mend the Winrocha1 ~ & s h  Legislative Assembly (Allo\vor~ce.~ 
and Perlsiori o f  1!4elnbers) Act, 1971 (Act No. 8.of1971). 

BE i t  enacted by the Legislative Assembly of Himachal Pradesh in thc 
Twcnty-eighth Year of the Republic of India, as follows:- 

1. Short title and commencement.-(1) This Act may be called thc Himachal 
Pradesh Legislative AsscmbIy (Allowances and Pension of Members) (Eighth 
Amendment) Act, J977. 

(2) It shalf be dwmad to have come into force with effect from the 25th 
June, 1975. 

2. -ber t ion  of expinnaiion to snb-section (4) of section 3.-her sub-section 
(4) of scction 3 of the Himachal Pradesh Legislative Assembly (Allowances and 
Pension of ~ernbers) Act, 1971 (8 of 1971), the  following explanation shall 
bc inserted, namely:- 

"Explar~nrion.-The legal detention for this purpose d m  not include 
detention under any law relating to preventive detcntion.". 

THE HIMACHAI; PRADFSH LEGISLATIVE ASSEMBLY (ALLOWANCES 
AND PENSION OF hEMBERS) (NINTH GMENDMEHT) ACT, 1978 

Sectiotu: . 
i 

1 .  Short title and commencement. 
2. Amendment of section 6-B. 
3. Retrospcctivc effect to certain amendmenti. , 

THE HZMACHAI, PRADESH LEGfSLATZVE ASSEMBLY (AILLOWANCES I 
AND PENSION OF MEMBERS) (NINTH AMENDMXNT) ACI; 1978 ! 

(Am No. 31 OF 1978)' 

(Received the assent of the Govemor, Himachal Pradesh on the 5th October, 
1978 and was published in R.H,P. Extra, dated the 13th October, 1978, p. 1357- 
58). 

An Act Jrrrther 10 amerrd f he ~ k o c h o l  Pradeslr Legisla; Jve Asscntbly (AIIu#lanc~s 
rind Pensioi~ ofMerf~het's) Act, 1971 (Act No. 8 of1971). 

It is hereby enacted by the ~e~is lat ive '  Assembly of Himachal Pradesh 
in the Twenty-ninth Year af t h e  Republic of India, as follows:-- 

I 

1. Short title and commenwment.-41) This Act may be called the 
Himachal Pradesh Legislative Assembly (Allowances'and Pension of Mernbm) 
(Ninth Amendment) Act, 1978. 

(2) It shall come into force at once. 

2. Amendment of scction 6-B.-In sub-section (1) of scction 6-B of the Hima- 
cbal Pradesh Legiqlative Assembly (Allowances and Pension of Mcmbeis) Act, 
-- -- - - . . -. .-+. . -- - . .- -. 

1 .' For Siatemcnt OF Objects and Rcngous, see R.1-I.P., Extra, dt. 16-9-1978, p. 11 83 
' 



1971 (S of 1971) (hcreinaftcr callcd thc principal Act), the following amcndrnents 
shall be made, namely :- 

( I )  for the sign ":" appearing at t i l t  ead of clause (c), the sigh and word 
"; oi' shall be substituted, and ,after cliluy (r) so amended, the 
following clauses ( d )  and (e) shall be inserted:- 
"jd) a member ot- 

(i) the Legislative Assembly of the erstwhile State of Paciala 
and East Punjab States Union ; or 

( i i )  the Legislative Assembly of the erstwhile Punjab Stale; or , 

(iii) ' the Legislative Council of the erstwhjlc Punjab State; or 
(ir) partly as a member of the one and partly as a member of 

the other; I 

who has been clcctcd or nominated to represcni thc ivl~olc 
or the part of the areas added to Himachal Pradesll under . , .  . .  . . .. . 

section 5 of the Punjab Re-Organisation Act, 1966 (31 of 1966) 
and is an ordinarily resident of the territories as comprise in 
thc State of HimachaI Pradesh; or 

'fe) partly as rr member of tb= Asserubly 'and partly as a member 
of the Legislative AssembIy of erstwhile State of Patiala and 
East Punjab States Union or the Legislative Assenibly/Council 
of the erst~ybile State of Punjab, as the case may be:"; and 

' 
( i i )  i n  the-first proviso at the end of clause (iv), the word "or"shal1 be 

inserted and .after clause ( i v )  so amended, the following clause (11) . 
sliall be added:- 

" ( v )  the mernbcrs of tile Territorial Council of Himnchal I 

. . Pradesh choscli or nominated under section 3 of the i 
- Territorial - Councils Act, 1956; (I03 of 1956)". ! 

! 
3. Retrospective effect to certain amendments,-The amendments made ' 

. in section ,643 of the principal Act, vide section 2 of the Himachal Pradesh 
Leg isla live Assembly (Aliowancas and Pension of Membrs) (Seventh Amend- 
ment) Act, 1977, (1 1 of 1977) and vide section 2 or this Act shall always be deemed 
to have been made with effect from tlie 3 I st December, 1976. - 

. , 

NOllFiCATEONS AND RULES 

IJNDER 

THE IlliMAGHAL PRADESH LEGISLATZVE ASSEMBLY (ALLOWANCES 
AND PENSION OF MEMBERS) ACT, 1971 

Authorisation to countersign claims of M.L.As. 

YlDHAN SABHA SECRETARIAT 

NOT1 FICATION 

Sl~itnlu-17iC04, the 51l1 J~rly, 1978 : 

No. 31/71-VS.-In exercise of the powers conferred by section 7 of the 
. Wimachal Pradesh Legidative Assembly (Allowances and Pension of Members) + 



THE M M A C u  PRADES~I~GISLATIVE ASSmBLY 
(ALLOWANCES AND PENSION OF- MEMBERS) ( ~ N D ~ N T J  

ACT$. 1982 .. 
.- - -. .+-. ..,-- -.. - ...- '(Adr-Nu, 4 OF 1982)' - - ' - "  

- .  .,.. 
. . .:+. . . .> . - . '_ . _. - . . - . . . >  . . 

.... 
- -. .& 

. - . >  .. . . ..:: ' 

. , . . . ... . . . A R ~ ~ ~ G E M C ~ O F S E ~ J ~ N S  : - :: 
L , . . . . . . .  . - n? 

sectionls: - ..-- . . . . + . *  . ,. 

I .  Short tide and ,commencement. . 
2. ,Amendment of sk'ction dB. -. -. . - . -  _ _  -.++-.._ . - Y -  - -  - . - - .  - - - . .  . .  . . 

, (Received the assent of tlie Governor of Rin~achal Prade~h ou the 30th April, 1982 
and wasp trblisltcd in Rajpafra, Hitrrachal Pradesli (Exrra.), dated the 3011, 

April, 1982, ut puge 342). . . . . 
I - .  . 

An A ctficrther ro amend the Himaclral Pradeslt kgislutive AssembJy ( AIlo~vance~ ' 

nrld Pensio~ of Mcmbcrs) Act, 1971 (Acr No. 8 of 1971). 

BE it enacted b the Legislative Asspmbly of Himachal Pradesh- in the dse nePcbfic-ofl;id iB, a S - ~ O ? l ~ ~ s y -  * 
- - -  - - - - - -- r 

1. Shbrt title and commeaeement.- (I)  his ~ c t  may be called the H i n ~ c h a l  
Pradesh Legislative Assen~bly (Allowances and Pension of Membersl(Amendment) . 
Act, 1982. 

I 

(2) It shall and shall always be deemed to have come into force with effect 
fromthe3lst day ofDecember, 1976. 1 : - 9 ,  . . :..: ?:: 

2. Amcadmeat of section 6-3.- Tn,section 6-I3 of the Hiniachal Pradesh 
Legislative Assembly, -1Allowances and Pension of hlembers) Act 197 1 (8 of 
. . +  . - L -  .-.__ + .._ -_.+_.?. _ __ .- - - 

3.,, ,< .:-- i : '.,- ..: ' - - . .  - . - . - r  - 1  

.A! I - - .  .-.-e -,. ,..., <. ; :> , , - : :cy , : : ,  :.,?:.:.;,.rx -it::- .,. . ., . . -.*-;. -;., * -  , * . * , ,  k, ,-..,... .,,, ,., ' * -  

"*--- as if;b,r-~(~,bf&$b-$,ktibn11.).. thddgi~~'~nd'i~~n%~&nari?~~ci~de6'$ ' 
~f the&.ttitdric~ as"cornpri6ed. ;.in tliiY'State of ;~-@chal  Prad cs h" 
s@Il:pe omitted ; . . '.. . 3: i . . -1. 

,... 2 - -  

(b) after the sign " ;" occurring at the end of iten1 (v]  pf the first~roviso 
- to iiubsection (1) the word "or" shall be inser tcd and after thatern (v) I 

, _ - _ _  _. somended ~ t h ~ I e w ~ t e n ~ f v ~ a n a ( w ' i \ s h ; i ~ t -  be add&namdy :-- . 

"(vi) the illembers of the Legislative Council of the erstwhile Punjab State 
who ceased to be s ~ c h  members under sub-section (2) of section 22 
of the Punjab Re-organisation Act, 1966 (31 of 1966) and who had 
their domicile in the State of Hirnachal Pradesh during the peiiod 
they served as members ofthe said Council ;or 

- * 
(vii) the members who have served as members for full term of a Legislalivc 

+ 

,,, . ~ ~ . ~ n k J y ,  the J+e&kbllye . C w ~ ~ ~ t t i e ' l l e m t ~ r i a I  Cmm~il&. the , . 

case may be, but the term faUs short of five years by a period not 
exceeding three months;" and - ,-. - . 

, - .. , 1 , t ; .  
A - .  . ., , . . 

J. For~tatomCt &,Objects a h  ~ ~ g n ' i i  ;& RH:F.: ~ ~ t r a .  dated 1-41983 
at page22f. 



(c) for the sign"." occurring .at tile chd-of siib-section (31, the sign-':''shall 
bz substituted and there-fcer the following proviso shall be ioserted 

. . . .  namely :- . . . . -  . 

- .  . - -  . -  .  provided that the pnsion payabIe under the Freedom Fightem' 
pension Schenie anJ;or the Swatantrata Sa in~k  Samman Pension 
Schemc framed by the Cent:-a1 Government shall not be taken Into 

-account for @etermining the amount of pension payable uuder this 
, . 

Act." - .  

. . . . 
THE HIMACEUL PRADESH LEGISLA'XIVE ASSEMBLY 

' 

. @LLOWANCFS , . AND PENSION OF RIEMBERS) ( SEtZOND , : 
..; . - - . - . .  . .  - . -: A.MENDWNT) ~ m ,  1982 . . . . . . . -  . , . .  - 

, . , - . .  . . 
I :  

. . 
, , ,  

, . .. (ACT No. 7 OF 1982)l 
. . .  . ; ,  - 3 .  . . . . .-  . ,. . ,. 

, .- I. Shar.b.title and commencement. : . . . - . . . . . -  . . . . . . .  . . : . .  
- .  

. . . . .  . .  .. ' - _' .: %. 

2. - Amendment of section 3. I 
- :, .!.,!,;-: - 

. - ._:.... . .  . '. I - 
. . . I .  ' . . .  _.. 9 !- 

(Received4lre =&t bf f.he.Governor, ~i&hkl!~r&ih,  err. ' f l ik .  %ti Jilly, 
1982 and ~vas publislred in R. H. P.:(Extra. ) &led flre 24th July, 1982, at page 71 4) ' 

' . : 7 ,  , , - . . . . . . . . .  - . : . .  ... - - _ . - - - . . r , -  - , ,  - - . - .  - .. 1.. 1- . ,  . . . .  .._. . . .  - _ - _ I  - .  I - - -  

. :-". i lk  Z&f furf/~&. to m>i~d thk ' ~ f m a & a l -  F&dix/~: 'Le&iiIafive .'il&inib@'' 
(Allowances atid Pension of .Mewbe?s) Act,l971 ( ~ c t  No. 8 of 1971). - .  

BE i t enacted wi the L , e g i s k t i ~ d ~ s s c ~ & ~  df$Jimgchal Pi-a*!esh in the Thiny-' 
third -Yearof-the Republicof-~ndia,-as folIpws :- . -- - - - - - - -  -. 

.. ,. ,. - . .. . . .  , - - .  . . . 
. . - -  

.I; -Short tine and commcn~emcnt.-(I) This A=t map be~aIIed the ~imachal 
Pigdesh, LkgisIacve Assembly' (Allo~an- - and Pe!!si'on of Members) (Second 
Amendment) Act,'l982. . - , , 

. . .  - -. - . . . . . . . . . . .  . . 
. . 
(2). Tt shalland shall alwhys be deemed to have come into force wit11 effect 

from tie 19th day of May, 1982. 

2. Amendmenf of section-3. -For t h e  words ~~from-the dale on mhich-he-takes. 
his.oathll occumng insub-section (1)-of section 3 of the Himachal pradesh Ugis- 
ladve Assembly (Allowances and Pension of Members) Act, 3971 -(8. of 1970 the. 
wordst'from thedate on which he is declared duly elected unde~the,Repfesentati~n 
~f ' the  People Act, 1951 (43'of 1951)or if such decl~ratton.?s: made.before the 
vacancy occurs, from thc date of occurrence of vacancy" shall. be substitued. 

,. - . . . . . . . .  . - .  ,..- 
... . . . .  ------__-_- _ -  __-- .: .. 
. .  'I. . . . . . .  l r  :c.: ...... 

1 ,  For Statcmcnt of Objects ant1 Reasons scc, R.H.P. ~it r . ;  dated 30-51982, 
. . . . . .  page 60Q . . . . . . . . . . . . . . .  - .. . . . . . . .  . -. 

- - 
I 



(c) for the sign"." occurring .at tile chd-of siib-section (31, the sign-':''shall 
bz substituted and there-fcer the following proviso shall be ioserted 

. . . .  namely :- . . . . -  . 

- .  . - -  . -  .  provided that the pnsion payabIe under the Freedom Fightem' 
pension Schenie anJ;or the Swatantrata Sa in~k  Samman Pension 
Schemc framed by the Cent:-a1 Government shall not be taken Into 

-account for @etermining the amount of pension payable uuder this 
, . 

Act." - .  

. . . . 
THE HIMACEUL PRADESH LEGISLA'XIVE ASSEMBLY 

' 

. @LLOWANCFS , . AND PENSION OF RIEMBERS) ( SEtZOND , : 
..; . - - . - . .  . .  - . -: A.MENDWNT) ~ m ,  1982 . . . . . . . -  . , . .  - 

, . , - . .  . . 
I :  

. . 
, , ,  

, . .. (ACT No. 7 OF 1982)l 
. . .  . ; ,  - 3 .  . . . . .-  . ,. . ,. 

, .- I. Shar.b.title and commencement. : . . . - . . . . . -  . . . . . . .  . . : . .  
- .  

. . . . .  . .  .. ' - _' .: %. 

2. - Amendment of section 3. I 
- :, .!.,!,;-: - 

. - ._:.... . .  . '. I - 
. . . I .  ' . . .  _.. 9 !- 

(Received4lre =&t bf f.he.Governor, ~i&hkl!~r&ih,  err. ' f l ik .  %ti Jilly, 
1982 and ~vas publislred in R. H. P.:(Extra. ) &led flre 24th July, 1982, at page 71 4) ' 

' . : 7 ,  , , - . . . . . . . . .  - . : . .  ... - - _ . - - - . . r , -  - , ,  - - . - .  - .. 1.. 1- . ,  . . . .  .._. . . .  - _ - _ I  - .  I - - -  

. :-". i lk  Z&f furf/~&. to m>i~d thk ' ~ f m a & a l -  F&dix/~: 'Le&iiIafive .'il&inib@'' 
(Allowances atid Pension of .Mewbe?s) Act,l971 ( ~ c t  No. 8 of 1971). - .  

BE i t enacted wi the L , e g i s k t i ~ d ~ s s c ~ & ~  df$Jimgchal Pi-a*!esh in the Thiny-' 
third -Yearof-the Republicof-~ndia,-as folIpws :- . -- - - - - - - -  -. 

.. ,. ,. - . .. . . .  , - - .  . . . 
. . - -  

.I; -Short tine and commcn~emcnt.-(I) This A=t map be~aIIed the ~imachal 
Pigdesh, LkgisIacve Assembly' (Allo~an- - and Pe!!si'on of Members) (Second 
Amendment) Act,'l982. . - , , 

. . .  - -. - . . . . . . . . . . .  . . 
. . 
(2). Tt shalland shall alwhys be deemed to have come into force wit11 effect 

from tie 19th day of May, 1982. 

2. Amendmenf of section-3. -For t h e  words ~~from-the dale on mhich-he-takes. 
his.oathll occumng insub-section (1)-of section 3 of the Himachal pradesh Ugis- 
ladve Assembly (Allowances and Pension of Members) Act, 3971 -(8. of 1970 the. 
wordst'from thedate on which he is declared duly elected unde~the,Repfesentati~n 
~f ' the  People Act, 1951 (43'of 1951)or if such decl~ratton.?s: made.before the 
vacancy occurs, from thc date of occurrence of vacancy" shall. be substitued. 

,. - . . . . . . . .  . - .  ,..- 
... . . . .  ------__-_- _ -  __-- .: .. 
. .  'I. . . . . . .  l r  :c.: ...... 

1 ,  For Statcmcnt of Objects ant1 Reasons scc, R.H.P. ~it r . ;  dated 30-51982, 
. . . . . .  page 60Q . . . . . . . . . . . . . . .  - .. . . . . . . .  . -. 

- - 
I 



and "from the" in the second proviso to rule 7 ,  the words luggage 
upto a f u l l  wagon" shall be substituted; and 

( c )  a t  the endpf rule 7 ,  the following explanation s h a l l  
k added. narrrely :-- 

"Explanation.--For the purpose of these ru les ,  the wards "full 
vagon" will have the sarre waning as given for these w r d s  In rule 
1-A of the 'High Court Judges1 Travelling Allmxance Rules, 1956." 

4. h n c b u t  of rule -10.-'Ihe words "the Act or" occurring 
i n  b e t e e n  the wrds %mde in" and "these rules1' in rule 10 of 
the said rules shall be deleted. 

(L.H.P. Extra., dated 15th Elovedxr ,  1985 ,  P. 2644-2645) 

NWIFICATIE'S AND RULES 

Under 

n a  H L ~ ~ C I C ~ V ,  ~ D B H  LEGISUTIVE nssmmLr (MVANCES AND 
PmSION OF MEMBmS) ( A h m I E N T )  ACT, 1985 

( A c t  No. 10 o l  19851 

Sections : 

I .  Short title and commencement. . 
2 .  Amendment of section 2 .  

3. Amendment of sectio~ 4-0. 

I~ece lved  the assent of  t h e  Governor of Himachal' Pradesh . 

on the ZLth September. 1985 and was published in RaJpatra, , 

Himachal Pradesh {Extraordinary), -dated, the ' 28th scptember, : 
. 1985 at page 157 11. 

An Act further to amend the Hirnachal Pradesh Legislative 
Assem,'v (Allowances and Pension of Members) Act, 1971 ( ~ c t  
No. 8 of 1971). 

BE it enacted by the Legislative Assembly of Hirnachal 
Pradesh i n  t he  Thirty-sixth Year of the , Republic of rndia as 
follows :-- 

I. Short title and commencement.-(1) This Act  may be 
. - -  - - - . 

' 1. For ataterrslt of Cbjects a d  Rewzam ace R.H.P. mtch., datal 6th July, 1985, 
pqe 1014. 



called the Hirnachal Pradesh ' ~ e ~ i s l a t i v e  Assembly- ( Allowances 
and Pension of Members) (Amendment) Act, 1985. 

( 2 )  I t  shall bc deemed to .rave come into force with cflcet 
from the 1st day of October, 19B4. 

2 .  Amendment of  section 2.-In section 2 of the Hirnachal 
Pradesh Legislative Assembly (Allowances and Pension bf Members) 
Act, 1971 ( B  of 1971) (hereinafter called the principal Act) ,-- 

{a) the word "and1' occurring a t  the end of clause ( f )  
shall be omitted; and 

(b) for the sign l l ." occurring a t  the end of clause 
(g), the sign and word 1 1 :  and" s h a l l  be substituted 
and thereafter the following new clauce ( h )  shall 
be added, namely :-- 

I1(h) 'Governor' means the Governor of Himachal 
Pradssh . 

3. Amendment of section. 4-D.-The existing section 4-D 
of the principal. A c t ,  shall  be renumbered as sub-section ( 1 )  
and thereafter the following new sub-section ( 2 )  shall be addcd, 
namely :-- 

" (2 )  Where a member having obtained house buidling 
advance for the co~lstructian of a house or for  the  purchase 
of a build-up housc under sub-section ( 1 )  dies during 
his term a s  such inember and the Governor is satisfied 
that the pecuniary condition of the family of the decesed 
is such that the amount advanced cannot be repaid b y  
the family of the deceased. the amount of such advance 
or any part thereof w h i c h  would have accrued after 
the date of his death i n  accordance wlth the terms 
and conditions of the grant of the advance along with 
interes t  thereon may  be written off with the sanction 
of the Governor. l 1  

THE HIMACHAL PRADESH LEGISLATIVE ASSEhtBLY ( ALLOWANCES . 
AND PENSION OF MEMBERS) RULES, 1971 

AMENDMENT OF RULES 

HIMACHAL PRADESH VIDHAN SABHA SECRETARIAT 

Notification 

Shimla-4, thc 2nd M a y ,  I985 

No. 3-84180-VS.-In exercise of the powers vested i n  him 
lnder section 7 of the Hinachal Pradesli Legislative Assembly 
(Allowances and Pension of Members) A c t ,  1971 , the Speaker, 
Himachal Pradesh Legislative Assembly, hereby makes the following 
rules- to amend t h e  Himachal Pradesh Legislative Assembly  (Allow-, 
anees and Pension of Members) Rules, 197-I:-- 

1. Short title and comrncnccment.--(1) These rules may 
be called the Himachal Pradesh Legislative Assembly (Allowances 



and Pension of Members) (First Amendment) Rules, 1985. 

( 2 )  Th=se rules shall come into force w i t h  effect from 
the 1st  day of May, 1985. 

2. Substitution of Proviso t o  rulc 6.-The proviso shall  
be substituted as below :-- 

Vrovlded that claims on account of travelling, halt ing 
and incidental allowances of hlembers for attcndlng the 
meetings of Committees  appointed by Government shall be 
paid after these have becn countersigned by the Secretary, 
Vidhan Sabha for encashment." 

(R .H.P. Extra. ,  datcd 8th Junc, 1985. P. B97-898) 

THE IIIMACHAL PRADESH LEGISLATIVE ASSEMBLY MEMBERS 
(ADVANCE OF LOAN FOR PURCIIASE OF MOTOR CAR) RULES, 1979 

AMENDMENT, . OF .., RULES 

HIMACHAL PRADESH VlDHAN SABHA 

Notification 

Shimla-4.  thc 8th August,. 1985 

No. 3-28179-VS.-In excrcise of the  powers conferred by 
section 7 of the Himachal Pradesh Lcgislativc Assembly (Allowances 
and Pension of Members) A c t ,  1971 (Act No. 8 ol 1971). the 
Speaker, Hirnachal Pradesh Legislative Assembly. licrcby makes 
the following rules to amend the Himachal Pradesh Legislative 
Assembly Members (Advance of Loan for Purchase of %jotor Car)  
Rules, 1979 :--. 

1. Short title' and commencement.-(I) These rulcs may 
be called llirnachal Pradesh Legislative Assembly hlernbers (Advance 
of Loan for Purchase of \lotor Car) ( 1 s t  Amendment) R u l e s ,  1985. 

( 2 )  These rulcs s h a l l  come i n t o  force w i t h  immediate  elfcct 

2 .  Amendment of rulc 4.-For the words ' [S ixty  thousand" 
occurring i n  rule 4 of the  Himachal Pradesh Legislative Assembly 
hlembers (Advance of Loan for  purchase of Motor C a r )  Rules ,  
1979, (hereinalter called the  "said rules") ,  t h e  *!~ords "Eighty 
f i - ~ e  thousand" s h a l l  be substituted and for the s ign  ' I . "  occurring 
a t  the end af rule 4 oi  the  said ru les ,  the s i ~ n  " :"  s h a l l  be 
subs titutcd and t l~ereafter  t h c  fo l lowing  proviso sha l i  be added, 

"Provided that  in case a LIembcr has taken t h e  house build- 
i n g  advance under rule 3 of the  Himachal Pradesh Legislative 
Assembly Members (Advance of Loan ior House B u i l d i n g )  
Rules, 1979 ,  then the  t o t a l  amount of the Motor Car Advancc 
together w i t h  the house building advance already availed 



1 3. Responsibilily . ~ [ f i r s t  court of appe@l.-All Appellate Courts sllould 
insist that the particulai s sel forth in paragraphs 8 and 9 'abovc shall always 
be contained in the judgement of the Court of first instance. 

THE H I M A C W  PRADESH LEGXSLATWE ASSEMBLY (ALLOW- 
ANCES AND PENSION OF MEMBERS) (AMENDMENT) Am, 1986 

(ACT No. 3 OF 1987)' 
ARRANGEMENT OF SECTIONS 

1. Short title and commencement. 
2. Amendment of section 6-3. 

(Received the assent of the Governor. Himachal Pradesh, on the 2nd January 
1987, and was,pubIished in.R.H.P. Extra., dated 8-1-1987 at -page 1 12) 

An Act further f o anterd the Hirnrrchnl PrdesJ~ Legislative Assenlbbl (Al101vnnce.s 
undPe~ision of Members) Act, 1971 (Acr No. 8 of 1971). 

BE it enacted by the Legislative Assembly of Hirnachd Pradesh in the Thirty- 
seventh Year of t he  Republic of India, as follows :- 

I. Sf~orl title nnd commcncenre~~t.-(I) This Act may-be called, the Himachal 
Pradesh Legislative Assembly (Allowances and Pension of Members) (Amend- ; 
rnent) Act, - 1986. ! 

(2) It shall come into force at oncu. 
I 

2. Amend~~enr ofsectio~t 6-&-For the existing sub-section (5) of section-dB 
-of the-Himacl~al Pradesh Legislatiye &sembly ( A l l ? ~ y a n ~ s  a-Pemjop .of . 

. . .  Members) Act, 1971, (8 of 1971) the following sub-sectron (5)  shall be substitued, . . .  . . 

namely :- . . , . 

"(5) Where any who draws pension or is  cntitled to draw, pension . , 

under sub-section (1) dies,-- 

( i )  hislher spouse during hisjher life time or till helshe remarries; or . , 

. (ii)  if such person leaves no spouse, his minor children till they aitain 
the age of majority and in case of daughters till they get married; 

shall be entitlcd to draw. from the day immediakly foIIowigg f he day of 
, such death or the 24th day ,of January, 1986 whichever is  later, pension . .  . . . . . . .  . . . . .  . . -  . , 

equal to the sum which would have been drawn by sych perion under . i :- . . . . .  . . . . . . . .  
. . . . . . .  - . .  

. . . . . .  
. . . . . . . .  this section : 1 . :  - - -  

Provided that,wbere more than one person becomes entitled to pension under 
this sub-section, all such persons shall draw the said pension in equa1,shares. " - - . . . . . . . . . .  . . . . .  . . . .  ! 
1. Fur Statement of 0bjeck and Rearoos scc R.RP. Extra, dated 3-12-86-P. 2188. 



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW- 
ANCES :AND PENSION OF MEMBERS) (AMENDlMENT) ACT, 1987 

(Act No. 12 of J987)' 

ARRANGEMENT OF SECTIONS 

Sections : 

r .  Short title and commtnccrnent. 

2. Amcndment of section 4-8. 

(Received t he  assent of thc  overn nor, Hirnachal Pradesh, on the 8th  May, 
1987 and was publislied in Rajpatra, Himacl~al Pradcsh, dated the 8th May, 
1987, P.773). 

. - . . .  . . - , .  Aa Act to nttle~ td the HinlnchuI Prude.~h Legislative Assej~~bly ( A  llonrut~ces nrld 
Peusioa of Me~nbers) Act, 1371 (Act Aro. 8 of 1971). 

BE it enacted by the Legislative, Assenibly of HimachaI Pradesh in the 
ThirtFeighth .Year of the Republic. of India as follows :- 

I 

I 

.1. SItort title. and comnrettcetlrettl., (1) This Act may be caIled'the HimachaI 
Pradesh Legislative Assembly (Allowances and Pension of Members) (Amendment) 
Act, 1987.- i 

(2) I t  shall come into force at once. 

2. Amwd~nent of sectio~r 4-13.-In section CB- of the Himachal Prridesh 
Legislative Assembly (Allowances and, Pension of Members) Act, 1971 (8 of I 

1971) :- ! 
1 ,  

(a) for the words "seven hundred and fifty", the words "one thousand 
three hundred and Fifty" shaU be substituted; 

(b) for the sign ". " appeaiihg at the end of the existing section 4-B, the . .  
-sign " :"shalI be substituted and thereaftor-the following~proviso along 

4 .  with an Explanati~n shall be .added, namely :- 

"Provided that mcmbcr.who is entitled to the services of n~inisteria1 
staff, includinga stenographer; from thc Central Government or State 
Government or any Corporation owned or control!ed by the Central 
Government or the State Government or any local authority shaU be 
entitled only to draw the aIlowance under tllis scction at the rate of 
seven hundred and fifty rupees ,per mensern. , , ... . . . .. .,. . ,  . . . . . . . . 

- . - .  - .  . 
, , - .  . .  , . , - , . - .  
- .  

. .. 

E2planation.-For the purposes of this section, the expression 'secre~arial f a d  
lity ' shalI incll~de stenographic assistance. " . . 

-+ - - --- -- 
I .  lT9r Statcmenl. OF Objects and Rwons set R.H.P. Extra darcd 16-5-1 997 p. 818. 



Reiercnce to the Line Read For 
, Rule 
, 1 :  2 3 4 

Rule 3(3) Proviso rejection relection 
lRde5(21 4~ , , 1 inform iniform 

5(2) , , 5 rcgister register 
w 

IR.H.P. dated, 20-8-1988. P. 738.1 

THE MMACBAL PRtLDESWKHAD1 AND VILLAGE INDUSTRIES 
BOARD (AMJWDMENT) ACT, 1987 

ENFORCEMENT OF THE ACT 

[Antlzoritalive E~llgIish fexr of the Govertrmen f nor $cation No. Udyog-11, 
(Chh.) 8-1 1/87, dated 2nd March, 1988 issrred in Hitrdi a d  published in R. H.P 
Extra., dated 12-4-1988, P. 15431. 

NOTIFICATION, 

Shimla-2, tlte 2nd March, 1988 

No. Udyog-H(Chh.)8-11/87.--In pursuance of sub-section (2) of section 1 
of the Himachal Pradesh Khadi and Village Industries Board (Amendment) 
Act, 1987- (Act No. 22 oil 987), the Governor, HirnachaI Pradesh, is pleased 
to appoint the 2nd day of March, 1988 as the date on which tbe said Act 
shall come into force. 
--I--..-.------- 
[R.H.P. Extra., dated 12-4-1988, P. 543 -H4]. 

THE KlM.aCHAL YRADESH LEGISLATIVE ASSEMBLY 
(AI&OWANCES .AM) PENSION OF MEMBERS) ' (SECOND 

(Am No. 12 OP 1988)l' 

ARRANGEMENT OF SEmIONS 

Sectfons: 
. 1. Short title. 

2. Amendment ofsection 4. 

[~urho~i to the  ~ u ~ l i s l r  r ex; of the HimacJial PradesI~ Vicihan Sabho (Sadasyon 
Ke Bhatte nur Pension) (Dvitlya Sarrsl~odhbn) Adhiniymn, 1988 - 
(1988 ka Ad~iniya~n Sankhyank 12)]. . 



[Received the' oxserzi lo f tlr e Gover~ior, Hirnnc1zaf Pradeslr, on ~ j z e  24th 
October, 1988 ottd ~vos pltblislzed in Hitldi i ~ t  R.H. P., Extra, doted 29th 
Ocfober. 1988 at page 2539 curti j i f i  EngIish irt R.H. P., Extra., Outed 29111 
October, 1988 at page 25401 . 

An Act further to utnend the Hinlnciia/ PradesIf Legislot ive ~sser~lblj  
(Alfawarrcesatrd Petzsiotz of Menrbers) Act, 1971 (Acr No 8 of 1971). 

*BE it eaacted by the Ugislativc AsscmbIy of Hiniacl~al Prad esh id  
the Thirty-ninth Year of the Republic of India as Follows:- 

*I. Short title.-This Act may be called the Bimachal 'Pradesh 
kgislative, Assembly (Allowances and Peasion of Members) (Second 
Amendment) Act 1988. 

: 2. ~meudhrent of scctian 4.-For the word "seventy-fivc" whcrever i t  
, occurs ia section4 orthe HimachalPradesh Lcgislat ive Assembly (Allowances 

, andpension of Members) Act, 1971 (8 of 1971) the words"one hundred" 
shall be substituted. 

THE - H I M A C U  PRADESH LEGISLATIVE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEMBERS) (AMENDMENT) . - 

ACT, 1988 

(ACT No. 13 OF 1988)" 

ARRANGEMENT OF'SECTIONS 
,. - 

Sections : 

1 Short title and commencimcnt. 
2. Amendment of section 6-B. 

[Authoritative English text of i l ~e  Hilnachal ~radesh ~idi~otr  SabJta 
(Sada~yon ke Bhai~e uur Pension) (23atrshodIt an) Adhinyan~, 1988 (1 988 ka 
Ad1 inyam Sanklzyqnk 7)]. -- --- 

1- Passed in Hindi by thiVidhPn Sabba. For Stntcmcnt of O b i ~ t s  and Reason ~ c c  - - -  - - -  - - - -  - - 

R ~ H . P . ~ E ~ ~ G -  ditedi&1q88, P ~ Z I I O ,  a d  2112. 
Z P w e d  in Hindi by the H.P. Vidhan Sabha. For statement of Objects and Reasons 

see R.H.P. Extra., dated 31-8-1988, P. 2998 and 21LO. 

[Received tltc assent 0 f the' ~ i v e r r ~ a r ,  Himachal Pradesh, on the 26111 
October; 198 8 and was published in Hindi in R.H.P. Extra., dated the 29t1t 
Octpber, 1988 at page 2535 and in Eglislz it1 R.H. P. Extra., dated the 29th 
October, t 98 8 at page253 61. 

, I  

, ' 

,' An Act funher to mend the H i w d r a l  Pradesh Legislative dsiearbly (Ah IF- - 

ances and Pe~tsiun of Mettzbers) Act, 197.1 (Act No. 8 of 1.971): . .. , 

&-it enacted by the Legislative Assembly of Nmachaf' Pradesh in, the 
TErty-nintbYearollbeRepuHic of India as follows:- . ., - 

I. Short title and commenceme~t.-(I) .Ws Act may be caued the 
' Eljaachal Pradesh Legislative .Assembly (Allowances' and. :Pension - of 
Mecdbers)(Amendment)A~t,1988. 
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, I  
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,' An Act funher to mend the H i w d r a l  Pradesh Legislative dsiearbly (Ah IF- - 

ances and Pe~tsiun of Mettzbers) Act, 197.1 (Act No. 8 of 1.971): . .. , 
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(2) It shau come into force and shall be deemed to have come into force 
iijiith effect from the 24th day of January, 1986. 

2. Amendment of setion 643.-At the end ofsection6-B-ofthe HimachaI 
Pradesh Legislative Assembly (Allowances and Pension of Members),Act, 
1971 (8 of 19711, the following new sub-section (6)shall be added, namely :- 

"(6) Notwithstanding anything to the contrary contained in:this'section 
wbere a person wouId have been entitled to draw pension under 
sub-section (I), but for his death,bcfore h - 3 l s t - d a y  of Deccmkr, 
1976 he couldnot draw such pension;- 

(1) hislher spouse during hisiher lifo time or tiU,he/she remarries; 
or 

( i i )  if such person leaves no spouse, bislher minor cddreri fill they 
attain the, age of majority and in case of daughters'fifl'th6yk6t 
married; 

sbali be entided to draw pension- equaI to the sum which would , have 
been -drawn-by-such a,persoh-aspension under this,section as if such person 
was alive on the 31st day of December, 1976 or the Slim of rupees three 
hundred and seventy-five per mensern, whichever is higher: 

~rdyidtd ;fiat' the ubpoi limit ofrupe~s-three hMdrdand s,%veGy-five' 
shalt 'not apply for the pension wider thissub-sectio6for the period,from 
the 24th dayofJanuary, 1986 to the IIst-day of March, 1988: 

Provided-further that where more than one person becomes entitled 
to pension under this sub-section a11 such persons shall draw the said peu- 
sioa in equal shares." -- 

NOTl3lCATIONS AND RULES 
UTRR 

THE H T M A ~ A L  PRADFSH LEGIS~ATIW ASSWBLY ( m a -  
WANCES AND PENSION OF MEMBERS) Am, 1971 

NOTIFICATION 

No. y3-12180-VS.-h exeniise of the p-owers :conferred by sectidn 7 of 
the Hima'chal Pradesh LegisIativk <AssembIy ' (Allowances and' Pen$iorr of 
Members) Act, I97 1 read with rule 2(c) of the JiWachal~Fradesh :Lcgidative 
Assembly (Allowances and Pension o f  Members) Rules, 1 971, the Speaker, 
Him8cfiaEPra'desli hgislative Assdmbly, is' pleasedto aut horisa th6Sbcretary 
(Admn. ,Ahouilts arid hgislative) - :to . cohterSign the , claims of the 
Members o£ the,Hhachal Pradesh Legislative Assembly as er requirement 

Pension of Members]Rules:1971. 
A;I of Rdd 6 of tliellimachal fiadesh *Legislative Assembly ( - owan& and 



a judgemant and decree containing the plrticulars required by thc 
Codc of Civil Procedure, 1908 (5 of 1908) fo be specified therein. 

(5)  An ~ppeal from thc decree f i f .  thc Rzvel~ue OHivcr ~nadc  tmda' 
sub-section (47 shalI lie to the District Judge as i f  t h ~ t  dccrrc wcrc 
a decree of a Sub~rdinate Judge in ;m ~rigioa1 suit. 

(6)  A furtiler appeal from the appellate decree of a District Judge 
upon an appeal under sub-section (5), shall lic to lilt High Court 
otiiy if the High G~ii i s  satisfiad that a substanrial question of 
law is  jnvolved."; and 

(c) thc existiw sub-stction (3) shall bc renumbercd as sub-sectia~i (7). 

3. Arnerrdt~~~nt.ofsection 171 .-Thcexisting clause: (xxv)oFsub-scction ( 2 )  
of secrion 171 of the principal Act sIlxll be re~~umborrd as ( n - s i i )  nnd bcforu 
clnusr: so renumbered, thc folI~wing clause shall be inserted, namely :- 

" ( x x v )  any qucbiun, as tv  a s ~  land or any riskt to, or tille or ink-  
rest in, the Iand which is an encroached Iand or in relation to whicl~ 
an)' pzrson claims t h i ~ t  i t  ;ins vested or i s  dcc~ncd to Itavc vrsted i n  
him and that he canrut be ejected therefrom under sub-scctioa (I) of  
section 163; and ". 

THE HiMhCSJA I. PR ADESH LEGISLATIVE ASSE MDLY (ALLOW- 

ANCES A N D  PENS[ON OF MEMBERS) (THIRD AMEWMEN'r) 
ACT, 1988 

(Am hro. 3 of 1989)' 

ARR.4NGF!:IENT OF SECTIONS - 

1. Short title. 
2 .  Amendment of'sccdon 6-8. ' 

3.' Addition of Schedule. 
4. Transitory provisions. 

/ 

[sl~ithorilnrite Dlglish te.rf of the EIintacItrll PrudesA Vidhm Srrbhn 
(SmYuyor~ kc &/jot fe aur few iorr) (Tr i tiyn Snnxhodlmn) Adkinijartt , 
1989 (1 989 /iu Adllirrivm)$ SatdiIi~~a~~X- 3) m required riwrieer c / m e  (3) 
of the Arccle 348 of tlte Co~~slituliot~ of I ~ ~ d i a ]  

(Received the assent of the ~ovcrn&, Hirnachal Pradesh, on th: 4th 
Febmary, 1989 and lvas published in Hindi in ,R.H.P. Extra., 
dated 71h February, 1989 at page 239-241 and io English i u  R.H.P. 
Extra., dated 7Lh February, 1989 p 242-243) 
_.-_ __.-. _- - --- 

I .  pass4 inHindi by thz Himach4 h.~dtih Vidhan Sshha. Fur Statcmtnt of Objmls 
aud Rsisonss~e R.H.P. ExlC.i., ddted 23-1 2-1988, p. 70 311~1 73. 



.$ct Jcr / / ,~r '  r r ~ n o t ~ r l  {/I r? ~li~~trrchal i'r.ntk~s/~ LegisIt~t(re AS.VPI?I~(I~ 
I;ll/o~rirrlces~r~t~~I P r ~ r i o / ~  r!)' d-ft*trlBo-s) Acr, 1971 i . 4 ~ 1  IVO. Y of 19 11). . . . - .  
It is hereby en3ctcJ by tlic kgis la t ivc  Assc~nbly. cf Hin~nchal Prndeah 

it1 the Tiljr-y-ninth Yc.;tr of tilt Rzpublic o f  [ r l l i ;~  xs ~ O ~ ~ O W S  :- 
, . 

1. Sl~orr til/t?.-'rhis Act lira? bc culled the l-I-Timac11al Pradesh Lcgisliitivc 
Assenibly Ailowunces and Pcnsion of Mcmbers) (Third Amandment) Act, 
1982;. 

2. ' 'rlmcti~lti~n~t ~ o f ~ ~ ~ c t i o ) ~  6-B.-111 scction 6-R of the Hirnxcbnl Pritdcsh 
Legislatiu: r%ssembly (Allowances and Pension of Members) Act, 1971 
(8 of-.] 97 I ) ihcrcin:~:tcr called t hc p1 incip:iI Act),- 

, . 

kr )  . for tl~c words and figure "Rs. 1500 per, mcnsern'', occurring ia 
. -[lie second proviso to sub-sectiun (I),  the words ('the ~naxiluurn 

pension admissible to the highest Grade-1 Oficcr of the State 
Govcrnnleur" shall be substituted; 

. (b)  aftcr sub-scction ( I ) ,  tl!c following 11cw sub-scction 11-12) dlzlll 
bl: ~ d d c d ,  nan~cly :- 

"(1 -A) .)o~ivi thstanding .allything to tllc C ~ n t r i t r y  wntaincd in 
sub-srctian (I) ,  cvcry person who is not eiigibb to draw 
pension under sub-section (I) for the reason that he has not 
scrved as mcmber for a pcriod spcciiicd thcrain, shdl bc paid 

. il p:nsian- 

(i) if hc hcs servcd.for ;I ,period exceeding one year hut Icss . 
than 2 years, equal to I13rd of the amount of pzt~sion 
admissible under sub-sccrioa ( I  j; 

(ii) if hc 1x1s served for a pcriod exceeding 2 ycilrs but Icss 
than 3 years . cquaI ro 2!31.d or thc anount of pension 
nd~nissible under sub-section ( I ) ;  and . 

(iii) it' lle h'as served for a period c x c c c d i ~  3 years bu i  Icss 
than five years, equal to thc amount of pensiurl admissible 
undcr ah-section (I)."; 

( u )  for existing sub-section (5) the following sub-s~t ion  (5 )  shall be 
substituted and thcrcafter new sub-scclions (6)  and (7) shall b t  
added, nan~el y :- . . . . 
5 Where any pcrso n who draws pension or is cnritlcd to draw 

pension under sub-section (I), dies- 
; , . . (iJ hisllier spouse during- 11isFer - life time- or till' l~c/slie 
.. . rcmnrsiw; or- . . . . 

(ii) if such person lcaves ,no spouse his minor- children ,till 
they attain the nge of maturity and in case of daughters 
till they .get *married ; . . 

. shall bc cnritted to dram pension at the'ratds specified in the 
. . . Schedule to this Act : . 

. , 

Provided that where mare than onc person becomes entitled 
for pension under this sub:sccrion all such persops~shqll 
draw rIlc said pcasion in ecp~nt shares. 



, (6) The Stntc Gaven~nlent r:lay, from t icw rt, timi, by 11r3t i -  

ficiltion published in thc Ofkia l  Gazette, modifj the r3tes 
sprcified in tlie ScllcduIe to this Act : 

Proridd t h a t  cvcry nntifiunlion under this sub-s6clia11 sh i~ \ l ,  
imrnediitlel:: artel- it i s  issuert. Be laid befdrc. tllc ,St:itc 
,Lcgisl:ltive ,'rsscmbly. 

(7) Evcry perarhn wl~o draws prnsion!fa~nily perlsiou or i s  
cntitled t o  drnwpension/f;lfiiIy pen?io:~ sh:!II, in addition 
tu tllr p:llsioi~;f;l~i~ily p;nsin11 : : i l~~ i>s ib ic  tin!:: dlis scc- 
tion, be paid dmrness rclicf in penhim at thc x!mc ratcs 
as i s  adnissibte to other parsi .lr~ers of t j~ r :  S:;ite G ,VCTII- 
mcnt. " 

3. .+idrlilitn~ oj' Scht,d~rlc.-l'hc fr>llowiuk S:hsdr~l~* <hall ht: : ~ c i d ~ d  tc~ :,hc 
priacipi!l Act, namely :- . 

'.SCHEDULE 

[See sub-sections (5) and (6) of scc~ion 6-81 
The rates of family pensior~ u ~ ~ d c r  sub-aestiuo (51 u r  scctioli 6-U nfh'thc 

Act s11;rll bc a s  under :- 

Pensibn adjnissiblc to ex-M.L.A. Rn tes of filmi ly pension per nicnse~u 
irndcr strh-scciion (1.) ot: sccctiun 

ri-B prr ~iionsenl 
1 2 

li] Not cxcecding Rs. 7.501- GU pcr ccnt of pension subject lo n 
mirl in~~nn 01' R.;. 37Ft-. 

(ii) .Excccdiuf Rs. 7501- but 40 pcr ctnt of pcniiuil suLjcct to A 
not  exceeding Ri. 151101- minimum of Rc. 4501- 

(iif) Exceeding Rs. 15001- 30 pel- cent of pension st11)jcct to n 
~ninimu rn of R.;. 6'30j- and ? 1nnxi111!1nl 
for Rs. 12501-", 

4. Ti-flrui!ou~r pm~~i.tisio,w.-Any ixrson wllo. a11 1 h i  commcr~cemcn t of 
1 ; l i s  Act. is in rcccipt of a filn~ily p;i~sinn under the  principal Act ill CSCCS'; 

of  tllc n m o u ~ ~ t  to which hz w,>uliI h a w  bb=o~ entitled under tllz pro visions clt 
sub-section ( 5 )  of section 6-B or tlic pi-incipal Act, as amended by cl:tusc (c) 
of sectio~l 2 of this Act, hc s h , ~ l l  cur~tir~ue to draw tl-lc pension a t  tI~c .s ,~t~i lc  
r:\ics but the d;Wcrcncc b:twccn ttie amount or fami I ?  penxion ;~dmissiblc 
anci tile :!mount alrcncly bzii~g draw;; by him sIli111 1 1 ~  ~reated :w personal lo 
him, subject to its bcing ;tbsurbzd i n  fi~turc iincrcases in f n r t ~ i l ~  pe!lsioa or 
1113 ~ C ~ C I I C S S  relief i n  pclnion adniissibll: undcr scct ic l~~  6 - B  :,f thk--pii~lcip;~l 
Act. . --- 
-rl-iF'HlI'r.l~CIrAL PR 4DESlI LEGISLATNE ASSEbf ULY [ALLOW- 

.4KCES AM3 PENSLON 01.' MEMBERS) (AMENl3.MFNT) 
ACT, 1989 

(ACT NO. I I C)F 19S9)L 
ARRANGEMENT 01; SECTIONS 

Seclions r 
I .  SI~clrt iitlc. 
2, An1cndmc.111 01' scction 6. 

-- - .. -- - - .. -- 
I .  Passed in Hirldi by thc! I-[. I). VirIlt;~n Sabiin. For Statc,~wnt of Objccls and Kcason5 

$PC 1x.H.p. Exir.)., dnturi Lk)-.F10Y*) at p 3 ~ c ~ l O f i S  and 1074. 
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iA 11 lhoritfiti~c filglisl~ text of tllc Hi~i t~~h( l l  Prn~Ie~lt J~'irlilrnr Sr~bhn 
(S~ciasyon kc Btrr re nw Pellsion) (S(~~~,slrorII~mi) Adllit~ijlnttt, 1 989 
l I 98 9 kn A ~/I~II(I.UII~ Smrkf~ya~tk I I) rtr reg~~ired rrrrder Cliri rse (3) 
I![ Article 348 of rhc Cousti firtion of hlr/iu]. 

(Received the assent of the Governor, HIrnnchal Pradesh, on the 7th 
Junc, 1989 and was published in Hindi in R;I-T.P. Extrn , datcd 9th 
Junc. 1989 a t  page 1363 and ill English in R.H.P. Extrn.. dated thc 9th 
.luoc. I989 st  page 1364) . 

A 11 11 ct -firrtkcr to rrnlet~d  he Hinlaclrnl Pradesl~ Lc~ivfcrfirc Asserttbly 
(.,lllo~r:rr~rocs rnlcl Pctrsiot~ oJhMct,lber.s) Act, I971 (ACI IYO. 8 of 1971), 

RE it enacted by t l ~ c  Legislative Assembly of Himnchal Pradesh in tllc 
Fortieth Ycar of thc Rcpublic of I~ ld iu  3 s  rollows :- 

I. Sliort title.--This Act may be cellcd the Himachol Pradesh Legis- 
lative Asscnibly (Alloivnnccs and Pznsign of Mcmblrs) (Amendment) Act, 
1999. 

. 2. A~?;e~idmerrl o f  section &-For tl~c existilt& sccond and third provisos 
to wb-section ( 1  ) crf section 6 of the H h a c h ~ l  Pradesh Legislative Asseriibly 
(Ailowanccs and Rnsion of Member i) Act, 1971 (8 of 1971), ihc following 
proviso shall be substitutcd. namely :- 

"Provided furher that journey may also be performed within Xndin 
by air by thc  Mclnber and Ilis spouse or any other person accom- 
p ~ t l y i l l ~  him to look after and assist him and in that cvent an 
amount equivnlent to the expenses incurred on such jou~ney d~al I 
bc reimbursed to the Mcmb3r and the amount so reimbursed 
shall bc adjusted against his cntitlcmunt 10 travel by rail.''. 

THE KIMACFIA L %DESH LEGISLAT W E  ASSEMDLY SPEAKER'S 
- A N D  DEPUTY SPEAKER'S SALARES (AMENDhtENT) ACT, I989 

(Act No. 10 c l f  19S9)' 

ARRANGEMENT OF SECTrONS 
Sccfioti : 

1 .  Sl~urt title. 
2. Amendment of sectivu 10-A. 

[ A  u/l~o~.ilotire E~rglish texr 01' / / ;r  Il i~t~clcl~fi l  Pr.(rd~-sft iinll~ott Sabhn 
k s /  r L;pa-Atlltynkslr I"ctmt (Snt~s/zodlian) A rllli~ llj'arn, 
1 989 ( 1 989 A-rr Arllri~~iyarri S r u r k l ~ ~ ~ l k  1 0) n.r reqriired tprder Clnrise 
(3) of Article 348 rhe C ~ ~ l ~ ? ~ t l t l i # t ~  of ' I~~dirrj. 

(Rcceivcd the assent 01' Ihc Governor, Himachal Pradesh, on the 7th 
Junc, 1989 and was published in Hindi io'R.H.P. Extra., oated the 9th 
June, I989 at page 1359 ntid in English in R.H.P. Extra., dated the 9th 
Junc, 1989 at pngc 1360) 

- .. . .  . -- - --- - -- . . -- ---- -  -- 

I .  p a w d  in H icd i  by rllc 1i.P. Vidlina S a b t ~ ; ~ .  For Stalewent of Objects and Reasons 
,re R . 1 3 . ~ ~  Extra., darcd 29-4-1989, p. 1078. 



[ AutJtnritative EngiisI~ text of the Gor.err~t~ren t no iificaiiorz No. GAB-1 A(1) 
218 7, dared the 1 6th Jarruary, 1990 issued in Hit~di at~d ptrblished in R.H. P. 
E x m ,  dated 22-1-1990, P. 8687)  

No.GMLlA(l) 2187.-In exercisc of the powers conferred by section 6 
of the Himachal Pradesh Land Rcven~c Act, 1954 (Act 6 of 1954). tlie 
Governor of Himachal Pradesh is pleased to order the creation of new Sub- 
tehsil Bhalai in Tehsil SaIooni of District Chamba, Himacbal.Prarlesh, 
with the headquarters and territorial jurisdiction shown in thc schedule 
below with immediate effect :- 

SCHEDULE 

S1. . Nameof Eiarncofthe Headquarters (Jt~risdiction) 
ILb. the Dis- newly crcated Names of patwar circles 

trict Sub-tehsil included in the Sub'-tehd 

I 2 3 4 5 .  

1. Chamba Bhalai' . Brangal 1. 
2. 
3. 
4. 

' 5. 
6. 
7. 
8. 

wwalu  
Bhalai 
Dughar 
Bahangal 
Simni 
Baggi 
Bhanad 
Matti 
Drakari 
Seri 
Badka 

(RXP. Extra., dated 22-1-1990 P. 87-88). 

Author,fative Etrglislr rexi of the Himachal Pradesli ViBmt Sahba (Sadas- 
yon ke Blratte atrr Penrion, (Devitia Sanslwdm) Ad~iniymn, 1989 
(1990 ka Adhitiiyn~)~ Sankhyank 2) as required under clmrse (3) of ,Article 
348 of the Cogsfitufion of India]. 

THE HlMACHAL PRADESH LEGISLATIVE ASSEMBLY 
(ALLOWAKCES AND PENSION OF MEMBERS) (SECOND 

- AMENDMENT) ACT, 1989 

(Act No. 2 of X99O)l 

ARRANGEMENT OF SEmXONS . 
Sections : 

I .  Short tiItle and commencerneni. 
2. Ameadmene of section 6-3. 

- - 
lPassed in Hindi by t h c h a ~ i d h a n  Sabha. For Statement of Objects and reason 

see R.HP. Extra, dated 12-11-1989 P. 2928 



flieceivedthe u~scnt  of Be Govertrur, Hirrt aclial Prudcsh on 5th. Fcbrwry, 
' 

1 990 add was pttblisl~ed it1 Hir~di ill , R. H.9.  . Ext rn. . &fed .6-2-1990, 
page 175 oildirr ElrgIislr in R. H . P .  Exfrrr.,daied 6-2-1990, P. 176) 

An Act firr~lier lo anrc,rcl rjte Hitwncltai Pradesh L-cgislat ive A.rserttbly 
{Al lo~~ar~ ccs a11d P c ~ s i o ~ t  of Arie~sbers) Act, 19 7 1 (Act No. 8 of I9 7 1 ). 

. -BE it mac~ed3by the Legislative hsembly of Himachal Pradesh.in the 
: Fortieth Year of,the Republic of India as follows :- 

I. Shorf title atrd contnzencentenr,-[l) This Act may be called t l ~ c  
Krnachal Pradesh Legislative .h3trnb1y (Allo~vances and Pcnsion of 
Members) (Second Amendment) Act, 1989. 

(2) It shall be decmed to have come into force with effect from 7th day 
of .February,---1989. 

2, IPlrie~due~~t of secfior~ 6-B.-Tn section 6;B of the HimachaI Pradesh 
tegkIntive--llssemby (Allowanms and- Pension-of-,Members) -Act; ,1971,- 

(u) in sub-section (1-A),- 

(I) for clauses ( i )  aid ( t i ) ,  the foUowing cbuze shalI be substi- 
tuted, namely:- 

"(i) if he-has served far a period cxcecding onc ycar but less than 
three ycars, thc sum of rupees three hundred and scventy-five 
PET mensem; and"; and 

(2) clause (ii i)  shall be rc-nun%red. a s  clause ( i i ) ;  

.(b) ,I-in ,y,ub-sectian -(5);' for the;.word, .bmckets:aiid:figwe ,!'sub-section 
: (I)", the words;,bracket and g y t c s  "sub-scttions '(1) and (l:A)" 

shall 'be substitutcd; and . , 

' (c), oRcr sub-section..{5) SO : amcnded; the foIlowipg ,sub-section ~(5-A) 
' shall be insctted ,tnamcly: :- 

"(5-A) Notwithstanding anything to the contrary contained in this 
section. whcre a person would have been entitled to draw 
.pension under sub-sec~ion,(l) or sub-section (LA) of this 
section but for 1;is death 'bkfore fhc 7th day of. February, 
1989 hc could not draw, such pension, ,his spgusc, minor 
children or un-niarried daughters sliall be enititled to draw 

., ,.pension under sub-section (5), as if such person was alive on 
the 7th day oi Febniary;1989". 

' 



of Killriaur district, all  rhc pmvcrs of il CO llccfor undcr thc said Act, cxcr- 
ciscablc by them within the Inca1 limits of their jurisdictions as Deputy Excisc 
and Taxation CommissioneryAssistant Excise and Taxation Commissionc~s/ 
Excise and Ta~ation Officers, as tlle cwc may bc, so far as lhcse are nccwacy 
for the c~llection of Excise and Taxation Revenuc undcr the fi) Ilowing 
Acts administered by the Excise and Ta~ation Department, na3;lrcly:- 

1. The Central Sales Tax Act, 1956. 
1. The Hi~nacIial Pradesh General Salts Tax Act, 1968. 
3.  The Himachal Pradesh Passengers and Goods Taxation Ad ,  

1955, 
4 .  Thc Himachal Pradcsh Entcrtainmenls Duly Act, 1968. 
5 ,  Tbc Himachal Pradesh Enic~+tabmcnts Tiw (Cinematcgraph 

Shows) Act, 1968. 
6. The Himachal P r a d ~ h  Taxation (On Certain Goods Carrled by 

Road) Act, 1976. 
7. The HimachalPradesh Taxon Luxuries (in Hotelsand Lodging 

Ho~tscs) Act, 1979. 
8. The Punjab Excise Act, 1914 as applied tm the State of H.P. 
9 .  The Medicinal and Tgiler Prcpzrations (Excise Duties) Act, 

1955. 
10. The Narcotic and. P~ychot~:r.pic Sukst3nces Act, 1985. 
11.. The East Punjab Molasses (Contru1)-Act, 1943 as applicabIc 

to the Statc of l i imsch~ l  Prad'csh.. 
I?.. The Himacllal Pradesl~ Motor Spirit (Taxation of Sales) Act, 

1963. 

THE HIhIACHhL PRADESH LEGISLATIVE ASSEMBLY (ALLOW- 
ANCES AND PENSZON OF MEMBE~S) ( - ~ ~ ~ N D M E N . $ ) ~  ACT, 

1991 

(Act No. 13 of 1992)J 

ARLlANGEM1ENT OF SECTIONS 
Sactiotts,: 

1. Short tiltc and commencement. 
2. Amendmcni, of section. 4-D. 
(Rcceived' 13: assent of '  tllc Gb:vrnor. Himachal P~adcsli, on the 8th 

May,. 1991 2!,3 ~ s t l s  !xblishec! in Hindi in R.H.P. Extra., 
dated- 9-5-1991- a:: page 1071' 3rd in English in R. Fl. I?. Extm., 
datcd 915-1991' at pngc- 1072) 

Atr Acrfirr/lrer to ntllz11d fhe HitndcIt~I Pradesh Legi~intive Assonhls (Allo\rlg!~- 
ces nr~rl Pcraion of Mcnrbers) Act. 157 I (Act .  1Vn.8: o f  19713; 

--+. - - - 
1. r)J.sd i:l~;-I;il J i  by t i l l  Hinnli.It~l ?: i l - i i ~  Virlh~a Slbha. ~or-~tiix<:i; of 06tsji' 
: nd'Rci~sons+e R..n.. P'.Exira., dntcd 12-3- 14.31' P: 184 an J 286 



Bn it cnnctcd by tthc LqisIativc Asssn~bly of Hirn;lch;ll Prndcsl~ In thc 
Forty-second Yenr of t11c Rcpublic of India as fo1Iows :-- 

, 

1. Short title and wmmcncernenl.-(1) This Act may bc called tlie 
Himachai Pradesl~ L3gislative ~ssc rnb l  y (ALIownnces and Pewion of Mem- 
bers) (Amendment) Act, 1991. . 

(2) It  s11all;bc dcemcd to. llave come into force on the 1st day of May, 
1985. 

2. Amendment of section AD.-ln section 4-D of the HimachaI Pradesli 
Lzgislativc Assembly (Allowances and Pension of Membcrs) Act, 1971 
(8 of 19.711, in sub-section (2),- 

((I) the words "during his term as such members" shall be deIetcd ; 
and 

Id) the cxisting Explanation shall. be numbcrcd as Explanation-I 
and after Explanation-1 as so numbered, thc following ncw Ex- 
planation-11 shall be addd, namely :- . . 

'Ex-plutrnfio>t 11.-For the purpose of  this sub-section, the cxprc~sion 
"m~mber" shall aIso mcan and include the ex-rncmbers of the 
AssembIy." 

WIhIACHAL PRADESH LEGISLAIIVE ASSEMBLY (ALLOW- 
ANCES AND PENSION OF MEMBEFIS) (SECOND AMEND- 

MENT) ACT, 1991 
(Act No. 19 of 199111 

ARRANGEMENT OF SECTIONS 
Sections : 

I .  Short title. ' 
2. Amendment nf section 6-B. 

(Received the assent o i the Governor, Himachnl PI-adesIi, on t l~c 2nd 
November, 1991 and was published in Hindi in R.1-l.P. Exrta.. 
dated 4-11-1991 at page 2515 and in Ellglish in R.H.P. Extra., 
dated 4-11-1991 at page 2516) 

Aw Act fiurtl~er to muettd rIte fiiti~aclml Pradeslr LcgisIu!i ve Asbetnblyy (Allo~v- 
umes arrd Perr.sio~l uf Mew~bew) Acf ,  1971 (Acr No. 8 of 1971). 

BE it enilctcd by t l~c  ~c~islativi Asscrnbly of Aimachal Pr;~desh in the 
Fort).-sccond Year of the RepubIic of Inuia, as follows:- . 

1,  ~11ort  titie.--t his Act may bz called the Himadla1 Pradeuh hgislativz 
Assembly (A 110 wances and Pension of Members) (Second . Amcndment) 
Act, 1991. 

.- - 

1. f ajs~d in Hindi by tthc Himac!uI P r a d ~ h  Vidhan Sabha. For Stalement of 
O'sjccts and Rcasons scc R.H.P. EXICJ., dated 12-9-1991, P. 1956 and 1958. 



Bn it cnnctcd by tthc LqisIativc Asssn~bly of Hirn;lch;ll Prndcsl~ In thc 
Forty-second Yenr of t11c Rcpublic of India as fo1Iows :-- 

, 

1. Short title and wmmcncernenl.-(1) This Act may bc called tlie 
Himachai Pradesl~ L3gislative ~ssc rnb l  y (ALIownnces and Pewion of Mem- 
bers) (Amendment) Act, 1991. . 

(2) It  s11all;bc dcemcd to. llave come into force on the 1st day of May, 
1985. 

2. Amendment of section AD.-ln section 4-D of the HimachaI Pradesli 
Lzgislativc Assembly (Allowances and Pension of Membcrs) Act, 1971 
(8 of 19.711, in sub-section (2),- 

((I) the words "during his term as such members" shall be deIetcd ; 
and 

Id) the cxisting Explanation shall. be numbcrcd as Explanation-I 
and after Explanation-1 as so numbered, thc following ncw Ex- 
planation-11 shall be addd, namely :- . . 

'Ex-plutrnfio>t 11.-For the purpose of  this sub-section, the cxprc~sion 
"m~mber" shall aIso mcan and include the ex-rncmbers of the 
AssembIy." 

WIhIACHAL PRADESH LEGISLAIIVE ASSEMBLY (ALLOW- 
ANCES AND PENSION OF MEMBEFIS) (SECOND AMEND- 

MENT) ACT, 1991 
(Act No. 19 of 199111 

ARRANGEMENT OF SECTIONS 
Sections : 

I .  Short title. ' 
2. Amendment nf section 6-B. 

(Received the assent o i the Governor, Himachnl PI-adesIi, on t l~c 2nd 
November, 1991 and was published in Hindi in R.1-l.P. Exrta.. 
dated 4-11-1991 at page 2515 and in Ellglish in R.H.P. Extra., 
dated 4-11-1991 at page 2516) 

Aw Act fiurtl~er to muettd rIte fiiti~aclml Pradeslr LcgisIu!i ve Asbetnblyy (Allo~v- 
umes arrd Perr.sio~l uf Mew~bew) Acf ,  1971 (Acr No. 8 of 1971). 

BE it enilctcd by t l~c  ~c~islativi Asscrnbly of Aimachal Pr;~desh in the 
Fort).-sccond Year of the RepubIic of Inuia, as follows:- . 

1,  ~11ort  titie.--t his Act may bz called the Himadla1 Pradeuh hgislativz 
Assembly (A 110 wances and Pension of Members) (Second . Amcndment) 
Act, 1991. 

.- - 

1. f ajs~d in Hindi by tthc Himac!uI P r a d ~ h  Vidhan Sabha. For Stalement of 
O'sjccts and Rcasons scc R.H.P. EXICJ., dated 12-9-1991, P. 1956 and 1958. 



t:gislniivz Assen~bly (A llowanccs and Pension of Men:bcrs) Act, 1971 
(8 of 1971)- 

(a) for the sign "." appearing at the end of second provlso, tlic sign 
":" shall be substituted; - . . 

(b) after second proviso, the following third proviso shall be inserfcd, 
namely :- 

G'Pro~idd furfher that while reckoning the period for the detern~ination 
of t11e additional pension payablc under the preceding proviso, in the 
casc 01 members electcd from the comtituencies comprised of snow- 
bound ?area (non-syachronous area) where the cIections are or may 
be conducted on any day subscqucnt to the day fixed for the general 
elections, the period intcrvcning the datc on bvhich the oat1  is admini- 
stered to the members elected to the Assembly in thc general elections 
and the dute on whicl~ the oat11 is admiuistcrcd to t l ~ c  members elec- 
ted from the snow-bound area (now synchronous area) shall also 
be counted. 

ExpIntatiu~r-The expression 4~snoiv-b~und area (non-syn chronous 
area)" means the area cornprlsing of Kinoaur and LaLanl aud 
Spiti districts and P n n ~ i  and BIiarmaur tehsils in Chamba di+ 
tr ict"  -- 

- . RUELS 
UNDER 

THE H I M A ~ L  PRADESH LEG~SLATIVE ASSEMBLY (ALLOW -. 
ANcEs AND PENSION OF MEMBERS)- ACT, 1971 

I333 HTMACHAL~PRADESH LEGISLATIVE ASSEMBLY (ALLOT- 
MENT OF ACCOMMODATLON IN M.L.A. HOSTEL) RULES, 

1981 

AMENDlMENT OE' R U D S  
HlMACWAL PRADESH VIDMN SABHA SECRETARIAT 

NOT1 FXCATION 
Shimla-171003, ;he 2md August, 1991 

No. X31/91-VS.-In exercise of tbe powers conferred by section 7 of 
the Himachal Pradesh Legislative Assembly (A~lowvaqces and Pension of 
Members) Act, 1971 and al l  other powers enabling hrm in ibis behalf, 
the Speaker: Himachal Pradesh Legislative AsscmbIy. has been pleased 
to make the fo ltowing amendment in the Hjmachal Pradwh hgislative 
ksembly (Allotment of Accommortation in M .L.A. Hostel) Rules, 1981, 
namely :- 

1 . These rules may be called the Himachal ~ r a d i s h  Legisl atike Ass- 
embly (Allotment of Accommodation in, M.L..A Hostel) (First 
Amendment) Rules, 1991. 

2. These ruI2s ' shalt -come into force with immediate effect- 
In Rule 9, Appandix (A) and IC), delete tile words "Robzrts   lock" 
and "\Vest Cgttage". --- -- 

R. H. P., dated 17-8- 1991. P. 1057.1 



in this behalf, tile GOVCT~OT,  Hifi~ackri Pr:~desl?, i s  plcascd to co~ifcr upon the 
N ab:rchqilda Dodr a Kawal-, District SJ;imla the polvcrs of the Assisrani 

tcctol. 1st Gradc uttder the !;aid. Act to bo exercised. by Iun~ w i l h n  t hc I 

local lilnils of his ~m+isdiction lvjtll ~mmediatc effect. 
---A -.- - ---.- 
(R.H.P. d ~ t c d  3-12-1994, p. 1794). 

A - 
THE HI:MACHAL PRADESH LEGISLATIVE ASSEIMBLY (ALLOW- 
ANCES AN13 PENSION OF MEMIIERS) (AMENDMENT) ACT, 1994 

. . I b . .  

(Act No. 5 of f994I1 

ARRANGEMENT OF SEQIONS 
Sections : \ C i:. -\([ : ' t i  : ' . I '- ;>:- $ $i>*\  < 

1 .  Shart title. 
2. Ah~oridmwht of seclion 3. 
3. Amendment of section 4. 
d. Amcndmcnt of seccon 4-3. 
5.  Amendment 6f section 443. 
6. A+n~bndmon+ df sc~tion.5. , , 

7 .  Insertion oFsection 5-A. 
8. Arnendru~nt of sedion 6. 

b 

' 9. Ameudriiciif of sectiorla-6iA. 
10. Airicnd.acnt of scotio~t 6-B. 
f l'. IhsQfion of,scction 6-CC'; . . . . . .  . .I . 
(Received the assent of the Governor, Bimachal. Pradwh on the 

12th May, 1994 ciiid ivns pirblishid in-Hi~ld, and English in' R.H.P. Exrra 
dated 16-5-1994, p. 1059.1090 and 1091-1092). . : . p I r ,  : l ! l i  I >  C ~ t a * ~ : :  ,-' .L 

An Act fu rlher to arnend the Himucltnl Prudes/! Legisiutire A s s c ~ ~ ~ h l y  
( A I ~ n ~ m r ~ c e s  drld Pe~isioi~ $Mc.mbers) Acf; I97 1 '(kc1 'Nb.' 8 of 1971-)1 

BF it enacted by Lhc hgislative Abscmbly of nirnachal Pradwh in the 
Forty -Mlh Ycar of thc RepuMc.oEIndiai-:ag~followi~~? I?-CJ:I :.r ::::r!r . ' c  1 m 

1. i f - T i  Act may be call@ the Himachal Pradefh , 
Legisjativ&"A<se~ . . .  y ( A h  wanccs and Pension' of Membars) Amendment 
Act, 1994. - ,: .,,..., F--,. -#..,: 

2. Ame~~dmet~r 01 s e c f i o ~  3.-In sectjon 3 of the Himachal Pradosh 
Lc~js~ij~c'A~~~rnbly.(A'll~~kncdi at'd Pcn$on ~f 'Mihbo~sJAdl,  19,71 
(8oP p47 1f '(hiieidafter'tkI 1eddt~I;rincip$1. Acr); - ' ": - - ' ' ' ' ' ' '-":' 

,,:: ( I > ; j l  . 1" ,,d*,,. L ,. - -;,..,-, .t.-- L 4--. , t - . ". v . 

(i) for the marginal hcading, the followi& heading . . . .  sliall be . . . . . . .  sulkti; ....... .... na*ely:~JL'"'L.'.. .!L>. b::J- : 

"Salary and conlpcnsatory al1o~vance" ; 
, ,. ...I ........ ............ . .  * ' t i :  1r.tt ', c .. 

(ii) in siioLscction [I). bdorc thowords "~~I't~cIlsatOry a~!,owaneo~*, 
thc ivords ":iaIary at the rate of one thousand xnd'f ive hufiIr&'' 
rupess an4 " shall bs i nsorted ; and 

7 , I , 1 . 7 .  . , 1 ., . -- - , . - 8 .  I -. -- 
1. ,Passed in Hindi by tht Hirnachal Pndcsh Vidhan Sabha. For -Statement of r 

Objects and R a m s  scr R. A. P. Extrd., cIat~$:.Sr4:1994,~% SJX.and mLi.; ,:, 



(ii i) in  sub-scction (4), befciru the words "con~pea~atory nllorvnnw," ' 
the words, "salary and" shall bc inscrtud. 

3. Atrrccarl~~tenr of sccciio~~ 4 . 4 1 1  section 4 of the principal Act- 

(a) fur the m~rginal heading, tho following Ileading &all be sub- 
stituted, namc1y:- 

"Travelling allorvancc"; and 

(b) for the words %no huudred," wherever these occur, the words 
"on4 hundred and fifty" shall be substituted:-- 

4. Amesrlmet~t of section 4-8.-In section 4-B of the principal Act, 
for tho 1 ~ r d 5  "01 c thou~and and six hundred", the words "one thousand 
and nine l~undred" shall be subititutcd. 

5. Arnard~n~~rt  of section 4-0.-In section 4-D of the principal Act, 
i n  sub-scction ( I ) ,  the fdllowing proviso shall be added at the end, namely:-- 

"Provided that if a member, including a Minister, Deputy Minister, 
Spe3k.x and Deputy Speaker, has received half of fhe amount 
of advance and ceases to be thc M e m b ~ r  of thc Statc Legislative 
Asscmbly, he shall be entitlcd to receive the balanc~ amount of 
advance admissible to him, irrespective of the fact that he ha% 
ceaed w bo fhe Membsr of the Legislative A:sernbly". 

i 
6. Anretr~ltttetri of section 5.-111 soction 5 of thc principal Act, in the 

first proviso to sub-section (21, for [he words "eight hundred", the words 
"one thousand alld five hundred" shall be substituted. 

I 
I 

7. , I/lser!io~~ of secriorr 5-A.-After section 5 of the principal Act, I 
the following section shaH be inqerted, namely :- . . .  . .  . .  . 

. , 

- . 
"5.A. Wdter dwd electricity a1lo~nnce.-There sllall bc paid to  each 

rnembor'f hu:water and olcctricity allowance at' fhe rate of thrce 
hundred rupees per memem : 

- ~ i d ~ i d d  that a'ihembir who is avai !ing thc fabi~it~ of ronf free accorni 
modxiion in relation to ~hich'?vater and etec,tricity charges arc borne by Qe 
Central or the Statl: Government or any Corporation owned or controlled 

I 
0 

by the Central or the State Government or any local authority, shall not be I 

cntitled to 'draw thc water and electricjty allowance". 
. . - .  

. , . . .. . . . .  . 
b. , . . 

- .  . - . .  . ,  , - - . .  8. A!ne~rdr~zent of secrion-6.-lnisection 6 of the yrinci a l ' ~ c t ,  for the I - .. . . . . 

words "twenty th~uiand" wherever t h w  owur, fhc words ''l!y~y thourand" 
shall be substituted. 

9. A ~ n e n d ~ ~ t ~ r r o f s e c r i a ~ ~  6-A.-In section 6-Aoftheprincipal Act. 
for tho ope~~ing words "Tho compensatory," the words "The.salary and 
compensatory" shall be substituted. ' ,, ' '  



10. Anret~drtterrt of seclion 6-B.-ln scction 6-B of the pri.ncipa1 Act, 
in sub-saction ( I ) ,  for thc figure "500", the figurc ''1,000" shnll be substi- 
tutcd. 

11. Im~.rr ion  of seciiotr 6-CC.-After scct iml 6-C of t l ~ c  principal 
Act, the following new scction 6-CC shall ba inscrtcd, n1me;y:- 

"6-CC. Telephone facilities to e.l--nrer?zbers.-Evcry ex-mcmb:;, wllo 
is e11t;tled to pension under the prov:sion? of scct:on 6-B, shal1 
also an thc production of actual p~ycc's rccoipt , bc cntitled to 
the rcintbursemcnt of amount of rent paid by h:m for thc tcle- 

- p110ne installed at his porrnanen t place of rc;idzncc". 

RULES 
. ;  

,UNDER 

THE WrMACHAL PRADESH LEGISLATIVE ASSEMBLY 
(ALLOWANCES AND PENSCON OF MEMBERS) ACT, 1971 

THE HIMACHAL PRADESN 1,EGISLATIVE ASSEMBLY (ALLOT- 
MENTS OF-ACC-ODATLON IN M.L;A. WOS7EL)RWLES;- 1981 

AMENDMENT OF RULES -: 

Sl~inlla- 171001, /he 2nd May, 1988 

No; 43j66-~.S.--~n exercise of the powers conferrcd:by section 7 of the 
Himachal .Fradcslr Lcg:slative kscmbly (Allowances and Pension of 
Members) Act, 1971, and aII other powcrs enablingher in this behalf, -the 
Spesbr , Himachal Prades h Legislative Assembty, has been pltasdd- to 
make follow;ng amendment in fhc Himachal Pradeih Lcg;slativc A~scrnbly 
(Allotment of Accommodation in M.L.A. Hostcl)'RuIes, 198 1, namely :-. 

(1) Theso rblks may bz called thc HirnichqI ~rad'c:h ~ e ~ i ~ ~ h t i v e  , 

Assembly (Allbtment of Acconlrnddat!dn iri M.L.A. fibstel). 
(First! Amendment)- Ru tes, 1988. , I .  

(2) Thesc rules shall cam; Into force N;th immediate effect. - ' 
I 

I 2. Rule 9, Appe~tdix (C).-The existing Appendix (C) bc subsfiiuted' - 

as under :- 

RENT' CHARGEABLE OF SINGLE ~ZOOM, tN LyTT ON 
BLOCK, ROBERTS BLOCK, WEST COTTAGE, M.L.A. HOSTEL 
AND GUEST HOUSE M.L.A. HOSTEL, METRO POLE. . , 

(CHECK OUT TIME BEING 12.00 NOON). 

(A) PHI-% itting Mernbcrs of thc Himachal ~radesh; T.,c$slati*e"Assem; 
' bly who have.bsen a l l~ t tcd  accommdation in-long tbvm' basis at 
I' . ,  . . 



THE W ~ ~ A C H A L  P W E S H  LEGISLATIVE ASSEMBLY 
(ALLO\VAHCES AND PENSION OF MEMBERS) 

AMENDMENT ACT, 19% 

(ACT No I4 OF 199 5j1 

A R R \ N G E ~ ~ T  OF SECTIONS 

I .  Short title. 
2. Amendment of section 4. 
3. h e n d m e n t  of section 6-B; 

(R&vd tho assent of the Governor, Himachal Prcdesh on the 23th 
Novcmbar, 1995 and was published in Hindi and English in R.H.P. Extra., 
dlited 28-1 1-1995, p. 4766 and 4767). 

An, Act furiher to amend tlrc Hi tnic l~i l  Prdcsh : Legislatise Assen1 bly (Allow- 
anccsrbtif Pension of Members) Act, 1971 (Act No. 8 of 1971). 

BE it enaetcd by the Legislative ~ s s e m b i ~  of ~imachal  Pradesh in the 
Forty-sixth Y ~ a r  of the Republic of india, as follows:-- 

I Short Hide.-This Acl may b ca llcd fro Himacha l Pradesl~ Leg is- 
lativo Assembly (Allowances and Pension of Membm) Arnendrncnt Act, 
199 5. 

2 ~rhe-enf of section +In s~ction 4 of the Hirnachal Pradesh 
Legislatiye &sbmb!y (+llowances and Pcnsien c-f Mcmhrs).Act, 1971 (8 of 
1971) (h~einaftar caIledlthe principal Act), for Ihe words "one h+dred and 
fiftl" whqravcr these w u r ,  the words "two hundrrd" ~.k:zll be subtit~!tcd. 

(a) ' in sub-section ( I  -A)- 

(i) c laws  (i) lpd (ii) j h a ~  be renumbered as c l a w  (ii) and (iii) 
.- . and 6 e f ~ e  clause ( i i )  so renmbcrcd, the following clausc (i) 
. . .shall be ~nserted, namely i- 

( i )  ifhohas~er~edforaperiodnot~x&edhgon~year,thcsum 
bf mpx$ th~ee hundred nfid scventy five pr,mensem:" 

Iii) in renumbered clause ( i i ) ,  for ~hk iiords " t h o  hundrc-d and 
scventy fiver', the words, "seven hundred and my" shall 
be substituted: 

(@ in  sub-section (2). in cI~lUsc (ii), the words "the finncil of Sta l r s  
or the Hmse of the People or" shall be omitted ; 2nd -- 

1. passed in mndi by 'the Hirn;u;hal Pradcsh Vidhan Sabha. For Staremcnt ol Objects 
aad Rasons S z  R.H.P. Extra., dated 29-9-1995, p. 391'4-3931. 



(c) for sub-sccl iori (3). thc following sha U: be subst irutt,d, nrmc.lY:b 

"(31 Wllcre any person erliitled ro pcnsion uudcr sub-~CC! it111 (I ) is 
nIso cllt it l~d LC any otllt'r pensio~i, buch person ~li:111 bu cniiilcd 
1 8 )  rocuivr: the pension under sub-scc~ion ( I )  in nddit icr~l to such 
otllcr pension." 

T t IE HIIMACHAL PR A DESH LEGISLATIVE ASSEMBLY MEMBERS 
(ISSUE OF PERMiTS FOR PLYWG OF VEHICLES ON 
SEALEWRESTRICTED ROADS OF SZIIMLA TOWN) RULES, 1994 

AMENDMENT OF RULES 

HIMACKAL PRAI3ESH VIDHAN SABHA SECRETARIAT 

NOTIFICATION 

Shimla-4, the 13111 July, 1995 . ,  , 

No. 3-62194-VS.-In exercise of the powers vested in him vide office 
clrder No. Home (B)(E;) 6-3/83, dated 2nd April, 1994, from the Govern- 
tncnt of Himachal Pradesh tIie Hon'ble Speaker is pleased'to amend rule 
5 of the HimacIial Pradcsb Legislative Assembly Members (Issue of 
Permiis for Plying of Vehicles on. SealedtRestricted Roads of Shimla 
Town) Rules, 1994, as under:- 

Rule 5,-"The words 'six months' may Ix substituted by 'one year' appear- 
ingin the firs: line ofrule 5 ofthe ibid rului;". 

(FLA.P. Entra, datcd 29-7-1995, p. 3 l Q .  

TIE HrmACHAL PRADESH LEGISLATIVE ASSEMBLY S m m  
AND DEPUTY SPEAKER'S SALARIES ACT, 1971 

THTS KIMACHAL PRADESHLEGISLATIYE ASSEMBLY SP-'S 
AND DEPUTY SPEABERS (ADVANCE OF LOAN FOR HOUSE 
BUKLDING) RULES, 1981 

i f '  

AMENDMENT OF RULES 

(Issued and published in Hindi in R.R.P. Extra., dated 3-6-95, 
p. 2331). 

GENERAL ADMTNXSTRATlON DEPARTMENT 

(Parliametltary AHairs Department) 

NOTIFICATION 

Shiarla-171002, the 19th A$@, 1995 

No. GAD (PA)4[D)-9188.-In exercise of the powers conferred by 
sr!ction 13 read with scz~ion 7-A of the the Himachal Pradesh Legislative 



2 Amendment of &on 3.-In section 3 of the HimachaI Pradah 
Legislative Assembly Members (Removal of .~~qmMcat ions> Act, 1971 (7 of 
L971),- 

- .  ............................. . ..... . . . . .  . . 
. . ..:::;..; (i) &r clause (j), the following clam-a) shall be added, namely:- . . . .  .. . . .  . . , .. , . . . . . .  - ,  

f '  , - - . - .  . . - . - ,  

+a) the Office  of the Chiman or V i c e - C m  of any statutory or i 

non-statutory body, where the power to make the appointment or t ! 
power to move  the person h m  the office is vested in the Statc 
Govenunent; and 

. . .  
(ii) in clause (m), the words and-sign "chairman-or vice-cbaimm'', . . .  . . . . .  . , . .  . . . . . .  . . .. - .- . . - .. :. . . . . . . . . . . . .  - , .. . . . . . . . .  .... . . . . . . .  . . . . .  shall be deleted. . c ..... .............. . , .  1 .  . . - . ,  ........ . . 

, .......:...... .... - . - . .  .......... .;. ...-. .'-: :.;::<.; ::.: . . .  ........ . . . . . . .  :. 
; ........ :-- .....:...... . . . . .  

'.. . . . . . . . . . . . :  . . . . . .  . . . . . . . . . . . . . . .  3. Reped of Ordinance No. I of 1996.-41) The Himachal _ . ..: . . . . . . . . . . . . .  . . . . . - . ,  , - 
. . , . , -  . - - - , ,  

Pradesh Legislath Assembly Members (Removal of DisquaMcations) 
Amendment Ordinan&, 1996 (1-of 1996) is hereby repealed. 

(2) Notwithstanding the r e p i  of the Himachal Pradcsh Legislative I 
Assembly Members (Removal of Disqwli6cations) Amendment Omliaance, 1996 
(1of19%)anythingdoneoranyst iontakennnderthca id~cesWbe I 
deemed to have been done or iaken under ae cgmxpnding provisions of this Act 

, , 

mE HMACH[AL PRADESH LEGISLATNE ASSEMBLY ' 

! 
(ALLOWANCES AND PENSION OF MEMBERS) AMENDMENT 

ACT, 1996 

Sections : 

1. Short title. 
2. Amendment of section 4-B. 
3. Amendment of &on 5.  
4. Amendment of-section 6. 

. - 

1 p d  in Hiadi by the Himadd h d e h  Vidhan S a b h  For Shhnait d O b j e  aad Rtawtrn 
8ceRKP. Exbn.,dattd 11.3.1996,p.996 d998. 

THE HlMACHAL PRADESH LEGISLATIVE ASSEMBLY " F- 
(ALLOWANCJ3 AND PENSION OF MEMBERS) 

'AMENDMENT Am, 1996 .. . . . . . . .  ............. . . . . . . .  :...._ ........ , .  . .. . ... . . . . . . . . . . . .  . . . . . . . . . .  ....... . . - . - .  _ :.>..- 
" . . . . .  . . . . . . .  . . . . . .  (Act No. I0  of 1996)' , . - .  . . . . . . . .  , . 

- , .  . . :. - . -  , .. 
(Authoritative En&h Text of the Himchal Pradesb Vidhan Sabha - 

(Sadaqan Ke Bhate Aur Pension) S a n s h m  1996). 



(Received the assent thc Gsvemor on the 18th April, 1996, and 
published in Hindi atad English in RH.P. Extra, dated thc 20th Apr& 1996 at 
pagcs l929 and 1930). 

> AN ACT further to amend the Himachal Pradesh Legidativr! Assembly 
I (AUowaoces and Pension of Members) Act, 1971 (Act No. 8 of 1971). 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
Forty-sevcnth Year of the Republic of India, as follows :-- 

1. Short title-This Act may be called thc Himacbal Prddesh 
Legislative Assembly (AIIowances and Pension of Members) Amendment A q  
1996. 

,* - 
2. Amendment of section 4-B.-'In MM 4-B of the Himacbal 

Pradesh Legislative Assembly (Allowances and Pension of Members) Act, 1971 (8 
of 1971) @crcinaAer d e d  the principal Act), for the words "one thousand and 
nine hmdrcd", the words "tbree thoUSand" shall be substituted. 

- '  3. Amendment of section 5 . 4 1  section 5 of the principal Act, in 
' k s t  proviso to subsection (21, for the words "one thouwd aud five hundred", ihc 

words "three thousand" shall b e substituted. 
- 4. , ' Amendment of &tion 6.-In section 6 of tbe principal A a  for 

the words "forty ~owad",~wherever these occur, the words "sixty thgusand" shall 
bembstituted. . 

NOTIFICATIONS AMD RULES 

Under 

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEhElERSj 

ACT, 1971 

AMENDMENT OF S W U t E  
(Issued and published m Hindi in. RHP. E m ,  dated 11th A p d ,  1996, p. 

187 5-76). 

A. 

? GENERAL ADMINETRATION DEPARTMENT 

(Parliamentary Affairs) 
NOTlFICAnON 

S M a -  171002, the 3rd Apd, I996 

NO.GAD-C@A]~-ZIA~-I~~-X~ exercise of the powers mnfemd by sub- 
section (6)  .of section 6-3 of the H i r ~ ~ h a I  h d &  Legislative - Assembly 
(Allowane and Pension of Membcis Act, 197 1 (Act No.& of 197 I}, tbe Governor 



TKE WMACHAL PRADESH LEGISLATIVE ASSEMBLY 
(AI,LOM7ANCES AND PENSION OF MEMBERS) AMENDIllENT 

ACT, 1997 

ARRANGEMENT OF SECTIONS 

2. Anlendrnent of section 6-B. 

THE HIM4CHAL PRADESH 1,EGISLATIVE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEM8ERS)AMENDMENT 

ACT, 1997 

(Act No. 16 of 1997)~ 

(Received thc assent of the Governor on thc 7th May, 1997 and was 
published in Hinh  and English in R.H.P. Extra dalcd 9.5.1997, p. 1709- 17 12). 

An Act further to amend the fIimnchal Pradesh Legislative Assembly 
(AUowanccs and Pension of Members) Act, 1971 (Act No. 8 of 1971). 

BE it enacted by the Lcgislntive Assembly of Hinlachnl Pradesh in thc 
Forty-cighth Year of Ihc Rcpublic of India, as foIlows :- 

I. Short title.- This Act may be called thc Himachal Pradesh Legislative 
Assembly (Allowances and Pcnsion of Members) Amcndrucnt Act, 1997, 

2. Amendment of section 6-3.- In sectiot~ 6-B oC the Himachal Prndcsh 
Legislative Assembly (Allowances and Pension of Mcmbers) Act, 1971 (8 of 
197 11, in sub-scction (I), in the sccond proviso, tlie words "csceeding six 
months" shall be deleted. 

1. Pamcd in Hindi by the klimachal Vidhan Sabha For Statement of Objects and 
Reasons see R.H.P.Ex€ra., dakd 10.4.1997 pages 1260 & I  262. 



AUTHORITATIVE ENGLISH TEXT 

THE HIi'1.4CHAL PHADESH LECISL.4TII'E ASSEMBLY 
(ALLOWANCES AND PENSION OF MEMBERS) AMENDMENT 

ACT, I998 

ARRAhlGEMENT OF SECTIONS 

Sections: 

1. Short Litle. 

6 Amcndrncnt of scction 5-A. 

7. Atncndmcnt of section 6. 

8. Artiendment of section 6-B. 

THE H 1 MACHAL PRADESK LEGISL.4TIVE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEMBERS) AMENDMENT 

ACT, 1998 

(ACT NO. 17 OF 1998)' 

(Rcceivcd the assent of tIlc Goircmor on 21-8-1938, and \vas publish~d 
both in Hindi and English in R.1i.P. Exjra., dated 24.8.1998, p. 3209-32 14). 

An Act further to amend the Hirnfichill Pradesh Lcgislntive Assembly 
(Allow:inces and Pension o f  Members) Act, 1971 (Act No. 8 of 1971). 

BE it enacted by t l ~ e  Legislntivk Assc~nbl\~ of Himachal Pradesh in lhc 
Fury-ninth Year orthe Kcpublic of India, as fol1oir;s:- 

1. Short title.- This A c l ~ l ~ a y  be called Hitnachal Pradesh Legslativc 
A s s c ~ u b I ~  (Allo\vnt~ces and Pension of Mzlllbers) Amcndmcnt Act, 199 Y. 

2. Amendment of scction 3.- h l  section 3 of the I-Iirnachnl Pradesfl 
Lcgislalive Asscmbly (AIlo\vnnccs and Pcnsian of Members) Act, 197 I (g  or 
2 97 I )  (llercinaftcr called the principal Act), for tlic words "oue ihousmd and five 
hundred", tile words "lno thousand and iivc hundred" shall be su bstiluted. 

1. Passed In IIindi by t I ~c  I lirl~achill PradrsIl Vidhatl Sabha. For Stnloment of Objects 
and Re:~sons see R.kI.P Extm., d a t d  30.7 1 99S, p. 2840 8~2944.  



3. Amendment of section 4.-In section 4-B of thc principal -4ct. in sub- 
section (I) ,  in clause (ii), for the words "two I~iindrcd". lhc words "two hundred 
and fifty" shall be substiluled. 

4. An~endment of section 4-B.- III  section I - B  oi'the principal Act, [or 
thc ivords "tllrcc Ihousuld", h e  words "four thousa~id and five hundred" shall be 
subs titutcd. 

5. Arnendmcnt of  section 5.- In scction 5 of !he principal Act, in dle first 
proviso to sib-scction (2): for liie words "ducc thousand", tlie words "four 
tl~ousand s11aII be siibstituied. 

6 .  Amendment of section 5-A.- In scction 5-A of the principal Act, for 
the ~vords "three hurtdrcd" t l~e  words "five hundred" shall be substiruld. 

7. Arnendmcnt of section 6.- In scclion 6 of the pri11cipaI Act, for the 
words "six& thousand". ivliercver tliesc occur, the words " e i g h ~  thousrtnd" sl~nIl 
bc substituted. 

8. Amendment o f  section G-B,- h section G-B of the principn1 Act,- 

(a) UI sub-scclion ( 1 ) -  

(i) for the words and figurcs "Rs. 1000 pcr menscnl to every 
person ~ d ~ o  has scrved for a pcriod of not less Ihiu15 years 
whether conrjnuous or not", the wards and figures "Rs. 
1,500 per rncnsern to cvery person idlo has served for any 
pcriod uptu five years" shall be sr~bstitutcd : 

(ii) tl~e rirst proviso shall bc deleted ; 

(iii) in thc sccond proviso, tlie word "furdler" shall be omittcd 
and for t l ~ c  words, figues ;md signs "Rs. 1001- per mensen] 
far every year in excess of five, so, however, that in no case 
the pension payable to such persons shall not exceed h e  
maximum pension adnissibIe to thc liighcst Grade-l 
Officer of thc Srate Govemn~ent", tllc words, figurcs and 
sign "Rs. 1501- per rnenscni for every year in escess of five, 
so hotvevcr, that  in no case the pension payable to such 
person shall exceed Rs. 13,0001- per nlcnscnl " shall be 
substituted ; 

(b) sub-scction ( I  -A) sbalt be orniUcd. 



THE HIMACHAL, PRADWH LEGISLATIVE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEMBERS) AMENDMENT 

ACT, 1999 

(Received the assent of the Governor on 10th May, 1999 and was 
published in Hindi and English in RH.P. Extra, dated 1 1.5.99, p. 1625- 1628). 

An Act further t o  mend  the Rimachal Pradesh Legislative Assembly 
(Allowances and Pension of Members) Act, 1971 (Act No. 8 of 1971). 

BE it enacted by thc Legislative Assembly of Himacha1 Prndesh in the 
Fifiieth Year of the Republic of India as follows:- 

I .  Short title and commencement.- (1) This Act may be cdlcd the 
Himachal Pradesh ~ e ~ i s l a l i v e  AssembIy (AlIowances and Pension of Members) 
Amendment Act, 1999. 

(2) Second proviso to cIause (a) and clause @) of section 4 and section 
5 shall be deemed to have come into force on 24th day of August, L 998 and the 
remaining provisions of this Act, shall come into force at once. 

2. Amendment of section 4.- In section 4 of tbe 1-Iinlachal Pradesh 
Legislative Assembly (Allowances and Pension of Members) Act, 1971 
(hereinafter called the principal Act),- 

{a) in sub-section (I), in clause (i i), for die words "two hundred and fifty", 
rhc words "three hundred' s h d  be substituted; and 

(b) in sub-section (21, for the words "two hundred", the words "three 
Iiundred" shall be substituted. 

3. Amendment of section 4 4 . -  In section 4-B of the principaI Act,- 
(a) for thc words "four thousand and five hundred", the words "five 

thousand and five hundred" shall be .substituted; and 

(b) for the words "one thousand", thc words "four tl~ousmd and five 
hundred" shdl be substituted. 

4. Amendment of section G-B.- In section 6-B of the principal Act,- 

(a) in sub-section (I), for the existing hst  proviso, h e  followir~g provisos 
shall be substituted, namc1y:- 

"Provided that where any person has served as aforesaid for a pcriod 
exceeding first term, therc shall be paid to him an additional pension oTR5.I50/- 
per mcnscm for evcy ye= in excess of the period of first tern; provided that in 
no cnsc thc pension paynble to such persons shall not exceed Rs. 13,00O/per 
rnenscm. For this purpose, thc fraction of a ye= s l~aI l  be counted as one year : 

1 .  Passed in Hindi by the Himnchal Prodmh Vidh:m Silbha. For Statement ofhOt>jrcts 
and Rcasarls set: RH.P. EWa., duted 12.4.1999. p. 1297 & 1300. 



Provided further that the Dearness Relicf upto 15 10 Consumcr Price 
Index as on 1-1-1996, shall be merged in the pension including additional 
pension, where such pension,- 

(a) does not exceed Rs. 1,750/- per month 148% of pcnsion 

(b) cxcccds Rs. 1,7501-bu t does not 1 1 1 % of pension subject 
exceed Rs. 3,0001- per month to a1ninimumofRs.2,5901-. 

(c) exceeds Rs. 3,000/- 96% of pension subject to 
amhimum of Rs. 3,3301-; 

(b) in sub-section (5),  for the words "of the rates specSed in the scbedule 
to this Act", the words and figures "at the rate of 50% of pension as admissible to 
such person subject to a minimum of %. 1,5001- per month(including Dearness 
Reliefupto 1510 Consumer Price lndex as on I-1-1996)"shall be substituted; and 

(c) sub-section (6)), occurring immediately before sub-section (7),shall 
be omitted.". 

5. Deletion of Schedule.- The SCHEDULE appended to the principal 
Act, shall be deleted. 

RULES 

Under 

THE HlMACHAL, PRADESII LEGISLATIVE ASSEMBLY 
(ALLOWANCES AM) PENSION OF MEMBERS)Am, 1971 

THE IUMACHAL PRADESH LEGISLATIVE ASSEMBLY MEMBERS 
(ADVANCE OF LOAN FOR PURCHASE OF MOTOR CAR) RULES, 

1979 

AMENDMENT OF RULES 

HIMACXIAL, PRADESH VIDHAN SABHA SECRETARLT 

NOTIFICATION 

ShimIa-171004, the 13th April, 1999 

No. 3-36191-VS.- In exercise of thepowcrs conferred by sechon 7 of the 
Himachal Pradesh Legislative AssembIy (Allowances and ~Lnsion of 
Members)Act, 197 1 (Act No. 8 of 1 97 l), the Speaker, Himachal Pradesh Vidhan 
Sabha is pleased to make following d e s  further to amend the Himachal Pradesh 
Legislative Assembly Members (Advance of Loan for Purchase of Motor Car) 
Rules, 1979, namely:- 

I. Short title.- ('1) These rules may be called the Himachal Pradesh 
Legislative Assembly Members (Advance of Loan for Purchasc of Motor Car) 
Arnendmcnt Rules, 1999. 



(b) in sub-section (7), in proviso, for the  words "finally dcxided", the 
word "de~ided'~ shall be substituted. 

4. Amendment of section 35.- In section 35 of the principal Act, in 
sub-section (7), for the words "all the partiest', the words "all the parties present" 
shall be mbst~tuted. 

5. Amendment of section 37.- In stction 37 of the principal Act, in 
sub-section (3), a f k r  the words "an original suit", the wards "but it shall not 
include the matters pertaining to the question of title" shall be added. 

6. Amendmeat of section 46.- In s d o n  46 of tbe principal Act, after 
the words "to decide the same", the words 'but it shaU not include the matters . . . .  . 

pertaiaing ta the question of title" shall be added. 
I 

- .  
. . 

7. Amendment of section 51.- In soction 5 I of the principal Act, for the . . 

words "excoed five times", the words "exceed two times" shall be substituted. 

8. Amendment of section 163.- In sectiun 163 of the principal Act.,- 

(a) in sub-section (11, in clause (c), for ,the figure and sign "5,0001-", 
the figures and sign 1'2,0001-1' shall be sub- and 

(b) in sub-section (21, for the words "ten thousand", the words "five 
thousand" s h d  be substitutd.. 

TBE HlMACEAL PRADESH LEGLSLGTIW ASSEMBLY 
(AL,LOWANISES AM3 PENSION OF MF,MBERS) @NDMENT 

ACT, 2001, &=+ 8 
ARRANGEMENT OF SECXlONS 

$dons :  
. .. 

1. Short title. , 1 -  . .  . 
r , .  

2. Amendment of sectiw'6. . 
, . . I  

, . 
THE RIMACHAL PRADESH LEGISLATIVE ASSEMBLY 

(ALLOWANCES AM) PENSION OR MEMBERS) AMENDMIENT 
A(;T,20ol.,:, 

: ( A m  NO. 9 OF 2001).' . .  - . . ... - -  , 
- .  

w i v e d  the assent of the Governor on the 14th May, 200 1 and was .. . 

published in Hiudi and En@ in RH;P.Extra, dated 16.5.2001, P 435438)) , 

An Act further to amend the EmachaI Pradesh Legislative Assembly 
(AlIowances and pension of Members) Act, 1971 (Act , , N0.8 -, . . - of 1971). 

. _ _ -  .+_. - - - - I - . -  - 
-. -- 

1. Passed in ~ink by , ~ ?  &il~&'~od&h vidhnn ~ ~ b h r  & stat&&$ . objects , -  

and ~easonssee~f-~p:  Extra.. dated 12.4.2001, P. 73 & 77. 



BE it cnacted by the ZRgislative Ass-mbly of Himachal Pradesh in the 
Fifty-sand Year of the Republic of India, as follow:- 

1. Short title.- This Act may be called the h h a l  Pradesh 
~c~islativc Assembly (AUowmces and Pension of MPmber) Amendment Act, 
2001. 

2. Amendment of section 6.-h section 6 of the Hhachal Pradesh 
Legislative Assembly (flowances and Pension of Members) Act, I971 (8 of 
197 11,- 

(a) for sub-section (I), the following shall be substituted, namely:- 

"(1)' ~ a c h   ember during the term of his' &ice shatl be entitled io 
' travel by second class air conditioned railway coach, at any time, by my 

railway in India, as per cuirent coaching tariff issued by the Govement 
of Ma, Ministry of Rdway--(Rdway Board), alongwith his spouse 
or any person a~companying bim to lMk-after! and assist him during 
travel; and shalt be entitfed for the.reimburs&mt of actual cxpeoses so 
incurred on produdon . . of , .  tickets . of such journey performed : . . 

Provided that the aggregate hunt  so incmed on such journey, 
in 'my -cia1 year, shall not excowl h e  amount of railway tariff, 
payable for eighty thousand kilo&res,joumey perf- by second 

- ,  
class air hditioned railway coach : ..# 

Provided further that the Member and his spause or any other 
person accompaaying him to,look after and assist him m y  travel by anjr 

1 
air d o n d  railway coach against this reimbursement : 

. ,.I 
Provided further &at journey may also be performed within hdia 

by air by the Member and his spouse br any person ammpanying him 
to look, after and assist him chrring travel, in that event an amounf 

, . . - 
quiva16t to '&ei,,incurred on sud jo- & bc rsimbma~ . . . . . - 
to 'the Membkr ~produdtio$of tick'ets of such journey and the amount 
sa reimbi&ed , , ,  shall be ldjusted against his entitlemat to trawl by rail: 

, , . . ' 1 
. , , , , , , , . . ? 

Provided, -further that the aggregate amount payable' for tbe 
I 
L journey performed, by railway or by air in a h c i a l  year s h d  not 

eped the amount payable for eighty thousand kilometres by second 
class air conditiqned railway coach. 

- . 
. r (I-A) Each Member shall be entitled for ah advance not m c d h g  

rupees ten thousand on his request to undertake such journey and the 
advance so paid s b d  be adjusted bef& the closhg of financial year 
failing which the &e advance &dl be recuvered from his salary and 
allowancesin hrmpsum. , 

Explanation.- For d l  the aggregate am& so i n 4  - on such joumey under this section; the mount so incurred in the same 



financial year on journey performed by railway ur air under section 7 of 
the Salaries and Allowances of Mk&m (Hrmachal Pradesh) Act, 2000 
or tmder section 10-A of the h a c h a l  Pradesh Legislative Assembly 

-,Speaker's and Deputy Speaker's Salaries Act, 1971'shall be taken into 

(14) Eacb Member hall be provided with two free non- 
transfexabIe passes which shdI entitlc him and h is  wife or any other 
person accompauying him to look after and assist him ta travel at any 
time without payment of fare and passenger tax thereon by any public 
service vehicle of the Ehmchal Road Transpork Corporation "; and 

@) in sub-short (2) the wmds "coupon books and the" s~ be deleted 

RULES AND NOTIFICATIONS 

under. - ' 
?. , 

TIE ~ C H A L  PRADESH LEGISEATWE ASSEMBLY 
(ALLOWANCES AND PENSION OF MEMBERS)-ACT, 1971 

TEE H I M A W  PRADESH L E G I S L A ~ A S S E M B L Y  
(ALtLOWANCFS AND PENSION OF.MEMBE&) RULES, 1971 

AMENDMENT 'OF. RULES , , 

FlXMACaAL PRADESB VIDHAN s ~ H A  SECRETARIAT 
. - 

NOTIFTCATION 
, .  - 

Shimla-4, the 3rd August, 200 1. . ,. . 

Nb. 3-73183-VS.- In exercise.' of tbc powers .vest& in him under 
s d m i 7  ' of the '~imachal Pradcsh Legislative ; Assembly (Allowmccs and 
 ion of Members) Act, 197 1 ( ~ c t  No. 8 of?' 1971.); the S p d e r  Hinmchal 
Pradesh V i d b  Sabha, is pleased to make' rules id order- to carry out the 
foUowing,.am~dment in rule 3 of the Hhachal Pradesh Legislative Assembly 
(AIIowmces and Pension of Members) Rdes;'197 I ,  namely:- 

1. Short title and Commencement.; (I) These d e s  may be called the 
b a c b a l  Pradesb LRgisiahe PlssembIy (Allowances and p&iun of Members) 
@ Amendment) Rules, 200 1. 

, , (2) %ese rules shall &e into fore at on&;, , 

2. hen,$&t of rule  3 (2) and note 5.-. (3) The yur& !'Rupees four 
&d - . I t  wherever occur be read as "Rupees five-''. , . c .  

- 
@H.P.Exba dated, 20.8.2001 p. 1935) , . .. . 
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